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1 	origin3l ,z,.-,-!p .jjc,3tion IMC) 

contem(A ,-'1Qtjtion No. 

Rev],et;v Appli-catiOra N1 0 . 

T p 	VS union of -Lndia 
Apr 

A  dv o c at -0 f or the 

Advocat ~,~ 
for tho Ro spond alit,  (S) 

brought my notice to para 2 of the 

Annexure 15 letter dated 1.7.05, 

which is quoted below 
S 

"In this context, I am to 

inform you that Shri Monoranjan 

Das Ex. Senior Accountant of this 

office had represented through 

proper channel to the Chief 

Controller of Accounts, Nlinistry of 

Home Affairs, New Delhi for 

granting the benefit of Special Duty 

Allowance with formal 

recommendation 	of Deputy 

Controller of Accounts. MHA. 

Shillong. , It is noteworthy to 

mention that although z3hriIj 

Monoranian 
le 

-,rilvun;~I 
7~~ O-t c, s. 	-, ~j gj ctry 	t e 	 ol 

8.2.07 	Claim pertains to the 

Special Duty Allowance. Learned 

counsel for the anT)Iicant as la 	 l e -.71 
0 	form 

is 

Ttil 

)-DP 
P 

Registrar 

"_SLN, 

7f — ~Wa_ 

I-V/ 



O.A. 33 ot~6z 

Accountant hj.4 been representing to the 
authority through proper channel 
in several occasions, the decision of 
the authority had never been 
communicated to this office for 
reasons not known to this office." 

It' is pertinent to note that 

though it was promised to the 

applicant the same assurance was 

never materialized. 
O-y-oetA 

Heard Mr M.Chanda, learned 

counsel for the applicant and Mrs 

M.Das, learned Addl.C.G.S.0 for 

the respondents. Learn6d counsel /,3 
for the respondents submitted that 

she would'like to take instruction. 

Post on 9.3.07 for admission. 

Vice-Chairman 

-4b 

UA 

I ~to I r 

pg 

09,03.07. 	Counsel tor the respond ,t~-nts 
prays tor time to tile written 
statement, Let it be done, Post 

the matter on 10,4,,07, 

Vice-chairman 

7.5.070, 	
'Let the case be listed for 

filing of written stdtement- Post th 

matter on 7*6.07. 

IM 
	 Vice 

I 

4 

I I - 	I 	J, 



O.A. No. 33of 2007 

Notes of the Registry 	Date 	Order of the Tribunal 

07.06.2007 

	

	Four weeks further time is granted to 

the Respondents to file reply statement. 
-A 0 4 11-It  L*-A 	

f" 

Post the case on 10.07.2007. 

-7 1  ~o  
Vice-Chairman 

t ~0  ,  r~_  - cf)- 	
/bb/ 

L.,qs, 

0 

6 ---, 



O.A. No. 33 of 2007 

Notes of, the Registry Order of the Tribunal 

10.7.200' Mrs. M. Das, learned Addl. C.G.S.C. has 

filed reply statement today. Let it brought on 

record if it is otherwise in order. Copy of the 

same is furnished to the Applicant's counsel. 

Post the case on 25.7.2007. In the 

meantime Applicant may file rejoinder, if 

any. 

Vice-Chairman 

/bb/ 

OL 

LM 

Fa-~Ol
pl -
tA 	

25.7.07. 

-\Counsel for Hie 	licant wanted 

e tn Me rejoind 	it be done. 
J  

Po' 

. the matter on 1 .07. Integim 
ord shall contin1le 	the next ,  
d  

I 

ate. 

vice-Ch Ian 

counsel for ther applicant wantM time to 

file rejoinder-,  Let it be.  done, -?bat the 

matter on 7.8.07. 

Vice-Cbnirwan 
LM i 

/-VID 

2 

Counv&l for the applicant wanted 

firw tD file rejoinder. Let it be do - Post 

the nu Ater on 10.9.07. 

Vice-Chairman 

im, 
111~ 



1 	007 	Three weeks time is granted t 	e 11 	r  

licant to file rejoinder. P 	e case on 

4.10.2~007. 

Vice-Chai ma 

	

10.9.2007 	Post the matter on ,i- ~.?.ZQ07. In the 
meantime Applicant may file rejoiinder, Jf 

any. 

lVice-Chairman 

/bb/ 

	

19.9.2007 	Rejoinder has bee riled. 'Die 

pleadings are over. The 

OA 

 is admitted. 

The learned counsel for,  the parties 

submit that the case may be fixed for 

hearing. Post the inatter tor - earing on 

11-10.07. 

~P~e te 
. 

aAduv,~ 

-S 17-0-a AV 

t1D ~ D36 

Vice~-Chairman 

Jn this case, Mtten statement and 

rejoinder have already been filed. It is 

stated by Mr.S.Nath, learn~d counsel for 
the Applicant that the matter is otherwise 

ready for hearing. Mrs.M.Das, learned 

Addl. Standing counsel f6r the Central 

Government undei-takes to file her 

appearance memo in this cbse. 

Call this matter on 28.11.2W7 for 

hearing.. 

~(M.R.Mohcinty) (Khushiram) 	i 
Member (A) 	Vice-Chairman 

nkm 

11.10.2007 

t , 	 1~ ~ 	 :It- 	4 , 	I 	a ' 	I 

.-I 

lbbl 
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2K I 1_2007 	01) Jw ~1~-'d nro r 7z 

the A1i1 )i-)!W,1? -)t ~--Vld 'AW t?C ~ 1-11 ,0  

I  vnt s 

this, 	1')Iqflej ~ 

02.01.2008. Mrs. U. Dutta, learned counsel for 

the Applicant '. by filing Memo", seeks 

adjournment of this *tW Wayd-  case. 

Call this matter on 8LL~ January, 

2008 for giving further hearing. 

s ~iam 	. "M.h 
Memb erJA) 	Vice-Chairmam 

Lm 

08.01.2008 ' 	On the prayer of learned counsel 

appearing for both the parties, call this matter 

on 31.01.2008. 

(Khushiram) 	(M.R.Mohanty) 
Member (A) 	 -Chairman Vice 

/bb/ 

31.01.2008 	On the prayer of Mr.M.Chanda 

teamed counsel appealing for the 

Applicant (made in presence of Mrs. M. 

c ev-~-e_ 'i s  izc  n cl v  Das, Addl. Standing counsel appearing for 
the Union of India) ca-11 this matter on 15"- 

Yebivary, 2008. 

C~ 

(M. X. Mo anty) 
Member(A) 	Vice-Chr_urm.an 

Im 

--------------------------------- Fage Break --------------------------------- 



105 -02.!~00.8 	Call this matter on 2 03-2008 for 

G-A-.+70-ef~ 	 hearing. 

Me. bc 
15. .2008 0 

e t 

L  

Im 
Appli~ 

19.03 

the pi-ayer : 

counsel a 

Lt, this matter 

M - R. Mofi~nty 
Vice-Chai man 
Mr. K, D. Singha 

Pearing fo r the 

,*ds adjourned to 

~4 

J 
	is matter on W03.2008. 

(Kilushir-am) \ (M. H. Moh4ty) 
MemberfA) \~-Chaini~ 

Im 

15.02.2008 	Call this matter on 28.03.2008 for 

hearing. 

wmg.  
(K 	M. R. Moll 7  1,11c, e - Chan`mau M e b e - ir~j /A) 

Im 
A 

I 

28-03-2008 	On the praver made on behalf of the 
counsel for the Applicant, hearing of th ~s case 
adjourned to 21st April, 2008. 

Respondent should cause production of 
()NI - 	 materials to substantiate their stand "that the 

A/,k 
Applicant On his own volition took transfer to 

be posted in N.E. Region. 

Send copies of th-ts * order to the 

Respondents in the address given in the O.A. 
, 

C"11 

6 6 6 	 (M.H. 9 anty)) 
Vic-e--Chaft-m,-m 

ayLk 
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21-04-2008 
Lf t-Y -1> 

e"v  

hu  

Call this matter on 02.05-2008. 

(M. R. modanty) 
Vice-Chqufimmi 

02.05.2008. 	Mr.M.Chanda 	learned 	counsei 

appearing for the Applicant has filed a letter 

of absence. No one for the Respondents. 

Call' tlAs matter on 26.5.2008. 

(Khushiram) 
M e I _r' 1) e ek.,  N) 

560 	1 C'aj_"_ ~ 5 
'ZO-414-b- 

og ' 

26.05.2008 Mr. M.Chanda, learned counsel 

appearing for the Applicant and Mrs.M.Das, 

learned Addl. Standing counsel for the Union of 

India are present. 

Call this Single Judge matter on 

29.05.2008 for hearing before the Hon'ble 

Member. 
\_1 

	

(K ushiram) 	(M.R.Mohanty) 

/bb/ 	
Member (A) 	Vice-Chairman 

30.05.2008 	Mr.M.Chanda, 	learned 	counsel 

appearing for the Applicant and 

Mr.M.U.Ahmed, learned Addl. Standing counsel 

for the Union of India are present. 

Call this matter on.23.06.2008 along vvith 

other SIDA matters. 

(Khushiram) 
Member (A) 

lbbl 
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p ,Lk,  C at-rA, 

x 

sp-A 

TAAFHAB I r5ii-IfiRA.1 
appearing for the Applicant is  present, 

relanng w we Applicah -Wrom4w 41-Aul "Y_ 
Riir`$ "' L, Assafh' ifid' alt;0 ftbm * the 'Headquar .10 

Nam. , %.  

A copy ~of this4w&r.bd.,haiidedovPr 

td MIS-  M. ,!)as,-*h'O should,,'Alaprib&be ihe", . 
..Se,rvice 

' 
48Wk bf 11iie A4)p ,1ic6At,.WlWW_St1i&&! 

tobepbst ~6datKalkataorese.ntly.- ~ t. ,-. 

-Vlc~-C.hairrdan 
Inv 1A_LW-U 

I 
 4UT 	nklm 

	

S V 	DiAta, le. 

	

in for 	Applic 	i prE 

learne 	Stand . 
Union of i , is a)so es 

C 

CP4-'thV matter Xn 12 , ,03-, 

Col 

Z)B for 

	

CA.-  this mattot 	-fdr 04.0820ORr 

J I T F -I I rl 1,; ri I j 	hearing l̀ *hen Mrs,K.:1,Dqr;'_leathe0 -  "Ad 

Standing Coup 	ji~e';JWO; 
. 
i 

	

sel for, 	A - 

u shall cauge prodictio 	er.S 

Kali, 

S61"_ 

i , " . 	I 

hea A RE 

(Ky. Tdnhan'l)~ 

VV-e-Ch airman 
nkm 

'04.08.2008 
	

Heard jR part. 

On tbe reqiiesf of Mrs U. Dut%a, 

)earn,--d- Cotinsel appearing for th e 

Applicant., call tiiis part heard Tnatter on 

06.08.2008 forfurtber hearing. 

(M.R. Molhanty) 
Vice-Chairman 

n km 
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NO 
06.08.2DO8 Heard Mr.M.Chanda, learned counsel 

appearing for the Applicant and Mrs-M.Das, 

learned Counsel for the Union of India. 

In course of hearing, it appears that the 

Miniistry of Home Affairs of Govt. of India, have 

not been made a party Respondent to this 

case; although it is claimed by the Applicant 

that he was initially appointed as Lower 

Division Clerk in the CSCS Cadre by the 

Miniistry of Home Aff airs and posted in MHA(P) 

Office on 19.03.1984 by an Order 

No.A.12025/10/82-Ad.I(B) dated 26.03.1984 of 

WA.(pursuant to the offer No.A. 12025/10/82- 

-Ad.I(B) dated 09.02.1984) and, later on, he 

was given a posting, on transfer, in the Pay 

and Accounts Office of the Assam Rifles at 

Shillon-a and that, therefore, he is/was entitled 

to,  Special Duty Allowances on his posting in 

North East Region of India. 

In the aforesaid premises, Mr.M.Chanda, 

learned counsel appearing for the Applicant, 

prays to implead the Secretary to the Govt. of 

India in the Miniistry of Home Affairs, North 

Block, New Delhi-  - 110 001,  as party 

Respondent No.8 in the present case. Prayer is 

allowed. Mr. M. Chanda is permitted to make 

necessary endorsement in the cause title 

body of this O.A. (in presence of the Court 

Officer) and he undertckes to file an extra 

copy of the brief (containing the copy of 

O.A., Written Statement of the existing 

Respondents, both the Rejoinder(s) of the 

Applicant and the Reply of the Respondents 

filed in this case, along With the Annexures) by 
day after tomorrow. 

Contd... 
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/bb/ 

Notice be issued to. the newly added 

Respondent No.8 at the cost of the Applicant. 

Mr.M.Chanda undertakes to deposit required 

postages/cost of the postages by day after 

tomorrow, for issuance of notice to the newly 

added Respondent No.8 by S12eed Post.  In the 

notice, be it made clear that the newly 

added Respondent No.8 should file their 

Written Statement by 30th September, 2008; 

wherein it should clearly be stated as to 

whether the Applicant was posted in MHA 

Headquarters. (on his appointment as a Lower 

Uvision Clerk in CSCS Cadre) during March, 

1984 and as to whether he was posted in Pay 

& Accounts Office of Assam Rifles (having 

, Headquarters at Shillong/Meghdaya) on 

transfer from New Delhi. 

Mrs.M.Das, learned Counsel appearing 

for the Uni6n-of-India,should ensure filing of 

the Written Statement from the newly added 

Respondent No.8 well before the next date. 

--6,—Send a copy of this order, along with the 

notice, to the Respondent No.8.,  

7. Call this matter before the'Diviision Bench 

on 30th September 2008 for hearing. 

(M.R.Mohanty) 
Vice-Chairman 

V-0 

4~w"~Q 

No t~ C-e' a" &YC~0~ 

jtz WJXXL~'  CJOL" 
A~ 

9 
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30-09-2009. 	On the prayer of Mr. M. Chanda, learned 

Couns-el appearing for the Applicant (made in 

presence of Mrs. M.Das, learned Standing 

Cotm",l for the Union of India), call thi-s 

matter on 0 1. 12.2008. 

(M.R.Mohanty) 
hn 	Member(A) 	Vice-Chairman 

Mr M. Cbanda, Iearne.d C01IMS(A 
0 

appearing for the Applicant and Mrs M. 

Des, Jearned Standing ("*,ovinsel for the 

Un)on of India, are preseat. 

Cal) this matter on 2(101 .2(X)9. 

(M. ~ R.. Mo h a P ty) 
XP ice-Chairman 

nkm 

0 

ke- 

28.01.2009 	Cali this matter for hearing on 29.01.2009 

for hearing. 

(W.R. 	aniy) 

ce 	 /bb/ 	

Vice-Chair 
I 
 man 

76-7-D 
29.01.2DO9 	Heard Mr.M.Chanda, learned counsel 

appearing for the Applicant and Mrs-M.Das, 

'_j 	 learned Addl. Standing counsel representing 

the Respondents. 
16 e7 

v- 
For the reasons recorded separately this 

O.A. is alliowed. 

(M.R.Mohanty) 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Ilk 

O.A. No.33 of 2007 

DATE OF DECISION: 29.01.2009 
i 

Iri Manoranjarf Das 
....................................................................................... Applicant/s. 
Mr. Manik Chanda 
.............................................................................. 	 Advocate for the 

Applicant/s. 

- Versus — 
Union of India & Ors. 

................................................................................ Respondent/s 

Mrs. Manjula Das, Addi. C.G.S.C. 
................................................................................. Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN 

1 	Whether Reporters of local newspapers may be allowed to see 
the Judgment? 	 Yesvo-11, 

Whether to be referred to the Reporter or not? 	Ye~ ~o 
cajAt~ 

Whether their Lordships wish to we the kk copy 	V 
3 1  of the Judgment? 	 w) 	Ye 

Judgment delivered by 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
QUWAHATI BENCH 

Original Application No.33 of 2007 

Date of Order: This, the 29th  day of January, 2009. 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

Sri Manoranjan Das 
S/o Sri Ha6pada Das 
Working Junior Accounts Officer 
Office of the Pay and Accounts Officer 
Central Board of Excise and Customs 
Crescens Building, Shillong-793 001 
(Meghalaya) 

......... Applicant 

By Advocates: Mr. Manik Chanda, Mr. Subrata Nath & Mrs. Urna Dutta. 

-Vs- 

I 	Union of India 
Represented by Secretary 
to the Government of India 
Ministry of Finance 
Department of Revenue 
New Delhi-I 10 001. 

The Controller General of Accounts 
Ministry of Finance 
Department of Expenditure 
Lok Nayak Bhavan, 7th Floor 
Khan Market 
New Delhi-] 10 003. 

The Chief Controller of Accounts 
Principal. Accounts Office 
Ministry of Home Affairs 
North Block, Room No.217 
New Delhi-] 10 001. 

The Pr. Chief Controller of Accounts 
Central Board of Excise and Customs 

I A.G.C.R. Building, Is' Floor 
New Delhi - I 10 002. 

The Dy. Controller of Accounts 
Office of the Dy. Controller of Accounts (IA) 
Central Board of Excise and Customs 
M.S.Building (6th floor), Customs House 
15/1, Strand Road, Kolkata-700 001. 
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The Deputy Controller of Accounts 
Ministry of Home Affairs 
Shillong -793 003. 

The Pay and Accounts Officer 
- Central Board of Excise and Customs 

Ministry of Finance, M.G.Road 
Shillong-793 001. 

The Secretary, Govt. of India 
Ministry of Home Affairs 
North Block 
New Delhi - I 10 001. 

... Respondents. 

Mrs. Manjula Dos, Addl. C.G.S.C. 

O.A.93/2007 
0  R  D E  R (ORAL) 

29.01.2009 

MANORANJAN  MONANTY, VICE-CHAIRMAN:- 

Non-payment of Special Duty. Allowances ( in short 'SDA') to 

the Applicant is the subject matter of consideration in this case filed under 

Section 19 of the Administrative Tribunals Act, 1985. 

2. 	it is the case of the Applicant, as disclosed in the original 

Application, that he (a man from North East Region of India) was initially 

appointed as Lower Division Clerk in Central Secretariat and posted in the 

headquarters of Ministry of Home Affairs of Government of India at New 

Delhi with all India transfer liability and, later, posted, on transfer, in Pay 

and Accounts Office of Assam Rifles at Shillong (in the State of Meghalaya 

in N.E.Region of India), and that, by.way of claiming SDA, (on strength of 

OMs dated 14.12.1983, 01.12.1988, 12.01.1996 and 22.07.1998 of 

Government of India) he rer)resented on O~.09.1998: which was dulv 

recommended by the Respondent No.6 on 18.09.1998. In the meantime 
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3 

clarifications (pertaining to payment of SDA) -were issued by the 

Government of India vide O.M. dated 22.03.1999 and 24.05.2000. 

Applicant submitted another representation on 01.09.20W. Government 

of India (Ministry of finance) issued another O.M. dated 29.05.2002 

pertaining to payment of SDA and it is the case of the Applicant that for 

the reason of Clause 5 of the said OM dated 29.05.2002 he is entitled to 

get SDA on his posting/transfer to N.E.Region of India. Applicant has 

pleaded that his name having been placed in the all India Seniority List 

(as on 08.07.2003) he is/was entitled to SDA and that rightly his case was -

recommended by the Respondent No.7, on 15.09.2005, for payment of 

SDA. The higher authorities were also reminded, on 01.07.2005, to tcke.a 

decision in the matter of payment of SDA to the Applicant; who gave a 

declaration, on 16.11.2005, that he never gave any request to 

transfer/post him in N.E.Region of India. Applicant, after submitting 

another representation, on 08.02.2006, to grant him SDA,, filed the present 

Original Application on 07.02.2007, with the following -  prayers-- 

"8.1 That the Hon'ble Tribunal be pleased to declare 
that the Applicant is entitled to payment of SDA in 
terms of the O.M. dated 14.12.83, 01.12.88, 12.01.96, 
22.07.98, 22.03.99 and 29.05.2002 and further be 
pleased to direct the respon dents to pay SDA to the 
applicant with arrear monetary benefits. 

8.2 That the Hon'ble Tribunal be pleased to direct 
the respondents to pay SDA to the applicant as 
admissible to him since his joining in N.E.Region on 
transfer from New Delhi with.arrear monetary benefit as 
well as payment of current SDA. 

8.3 Costs of the application 

8.4 Any other relief(s) to which the applicant is 
entitled as the Hon'ble Tfibunal may deem fit and 

7  proper.11 
15 
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3. 	On 10.07.2007, the Deputy Controller of Accounts of Ministry 

of Home Affairs having headquarters at Shillong ( in the State of 

Meghalaya) filed a written statement in this case; wherein it has been 

stated as under:- 

"(3.) That Sri Monoranjan Das, the applicant, was 
initially appointed as Lower Division Clerk in the Central 
Secretariat Clerical Service (C.S.C.S.) cadre with effect 
from 19.03.84 and posted at Vinistry of Home Affairs (P) 
until further order vide letter no.12025/10/82-Ad.](B) 
dated 26.03.1984 as appears in Annexure 2 of the 
application. Thereafter vide letter dated 08.08.95 the 
Government of India issued an office order clearly 
stating that the service of the applicant has been 
placed at the disposal of the Pay and Account Officer, 
Assam Rifles, Shillong with eff ect from 16.04.84 in the 
same capacity. Hence* it cannot be saiid that the 
applicant was transferred from New Delhi to Shillong. 
Further the applicant is a permanent resident of Tripura 
(West) which falls in the North Eastern Region. 

That the appointment of Sri Manoranjan Das 
carries with the liability to service in any part of India 
and in pursuance to the offer of appointment dated 
09.02.1984 he was appointed as L.D.C. So far the SDA 
for civilian employees of the Central Government 
serving in the state and union territories of North East 
region (including Sikkim) are concerned, the office 
memorandum dated 22.03.99 and subsequently 
29.05.2002 issued by the Government of India clarified 
and the criteria for payment of SDA as follows:- 

The SDA shall be admissible to Central 
Government employees having All india Transfer 
Liability on posting to North-Eastern region 
(including Sikkim) from outside the region." 

Thus, thereby the officers/employee those 
recruited/promoted within North-Eastern region are not 
entitled to get the benefit of SDA. 

That in the instant case the applicant is a 
permanent resident of North Eastern region and being 
found fit of the results of the Clerk's Grade Examination 
1981 he was appointed and was directed to , report to 
Section Officer ADA(B)/Sec MHA, North Block, New 
Delhi for provisional temporary appointment as LDC in 
the CSCS cadre. Thereafter, he was appointed as LDC 
in the temporary capacity and until further order and 
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was directed to report to Pay and Accounts Office, 
Assam Rifles, MHA, Shillong without TA/DA. Further in 
office order dated * 08.08.85 - it has been clearly 
mentioned that the ser\(ice of the applicant is placed 
at the disposal of the Pay and Accounts Officer, Assam 
Rifles, Shillong, with effect from 16.04.84 - (FN) in the 
same capacity. Hence from the above it is crystal clear 
that the SbA is not admissible to the case of applicant." 

By way of filing a rejoinder, the Applicant resisted the above 

stand of the Respondents and proceeded to say that, while continuing, 

with all India transfer liability, at New -Delhi, he was asked to join in 

N.E.Region of India and, that, therefore, he was entitled to get SDA. 

By filing a reply to the above rejoinder the Respondents 

disclosed as under:- 

"...the applicant was initially appointed as LDC in 
Central Secretariat w.e.f. 19.3.84 and posted at Ministry 
of Home Affairs (P) vide letter dt.26.3.84 and thereafter 
'his service was placed at the disposal ofthe Pay &, 
Accounts Officer, Assam Rifles, Ministry of Home Affairs, 
Shillong w.e.f. 16.4.84 vide office order dt.28.6.84. The 
placing of the. service of the applicant at the disposal 
of Pay & Accounts, Shillong cannot be interpreted as. 
being transferred from New Delhi to - Shillong." 

Applicant also filed an additional rejoinder supporting his 

case. 

Heard Mr. Manik Chanda, learned counsel for the Applicant 
I 

and Mrs.Manjula Das, learned Addl. Standing counsel for the Government 

of India representing the Respondents and perused the materials placed 

on record. 

It appears from Annexure-I dated 09.02.1984 (issued by the 

Ministry of Home Affairs of Government of India) that the ApplicTt a 
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offered an appointment as LDC with a condition that "the appointment 

carries with it the liability to service in any part of India". It appears, in 

response to the above letter, the Applicant joined the duties at New Delhi 

(on his first posting) on 19.03.1984 and the formal posting orders were 

issued on 26.03.1984 (Annexure-2) posting the Applicant in MHA(P). Under 

Annexure-3 dated 03.04.1984 the Under Secretary to the Government of 

India in the Ministry of Home Aff airs wrote a letter to Pay & Accounts 

Officer (Assam Rifles) of Ministry of Home Affairs at Shillong to the following 

eff ect:.-  

"Sub: Posting of Shri Manoranjan Das, LDC, of the 
CSCS, Cadre of the Ministry of Home Affairs in 
PAO (Assam Rifles), Shillong. 

Sir, 

I am directed to say that it has been decided to 
fill up one vacant post of Lower Division Clerk in Pay & 
Accounts Office (Assam Rifles), Shillong by posting of 
Shri Manoranjan Das, Lower Division Clerk of the CSCS 
Cadre of the Ministry of Home Affairs. Shri Manoranjan 
Das is being rerieved and directed to report for duty in 
your office. His joining report may please be forwarded 
to this Ministry for further necessary action. He will not 
be entitled for any TA/DA." 

Copies of the above letter was also sent to Principal Accounts Officer & 

also Section Officer of Ministry of Home Affairs with the following notes:- 

No. ] -22015/1 7/84-Ad.1 (B), 	Dated 3rd April, 84. 

Copy forwarded to:- 

I 	Principal Accounts Officer, M/Home Affairs, North 
Block, New Delhi with reference to their 
U.O.NoJ 0-1 8/41 /P&AB/MHA/84/686, dated 
22.3.1984. Shri Manoranjan Das, LDC, is being 
directed to report for duty in Pay & Accounts 
Office (Assam Rifles), Shillong. 

~~T 
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Section Officer, AWL Section, MHA, New Delhi 
with one spare copy for Shri Manoranjan Das, 
LDC, Shri Man.oranjan Das, LDC, may be .  relieved 
by  9th  April, 84  With  the directions  to report to Pay 
& Accounts Officer (Assam Riflesj, Shillon  . 

Ashri A.S. Panwar, Ad.I(BI, MHA, New, Delhi." 

According to the above, the Applicant was relieved from Delhi Office of 

Ministry of Home Affairs on 09.04.1984 as is seen under Annexure-4. On 

08.08.1985, a regular order, placing the services of the Applicant with the 

Pay & Accounts Officer (Assam Rifles) Shillong w.ei.f. 16.04.1984 was issued 

by. the Ministry of Home Aff airs/New Delhi; a copy of which has been 

placed at Annexure-5. The said order dated 08.08.1985 reads as under:- 

it 	 OFFICE ORDER 

In supercession of this Ministry's. office order of 
even number dated 28.06.1984, the services of Shrij 
Manoranjan Das, a temporary Lower Division, Clerk .  of 
the CSCS Cadre of the Ministry of Home Affairs are 
placed at the disposal of the Pay & Accounts Officer, 
Assam Rifles, Shillong with effect from the forenoon of ,  
16.4.1984 in the same capacity. 

Scl/-illegible 
(T.K.RAVINDRANATH) 

UNDER SECRETARY TO THE GOVT.OF INDIA 

NO.A.22015/1 7/84-Ad.1 (B) 	 Dated the 8.8.85 

Copy forwarded to:- 

I . 	Pay & Accounts Office, MHA(Sectt.), New Delhi. 
Cash I/Cash II/Section, MHA, New Delhi. 
Ad.III/AdJI/SSO/CR/MHA Library/CS Lib/. 
Ad.11 Section. MHA, New Delhi (with one spare 

,7 
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Service Book/Leave Account/E.L.&R.H. accounts. 
Etc. of Shrii Manoranjan Das, LDC may please be 
sent to pay & A.0. Assam Rifles, Shillong direct. 
Pr.A.O./MHA, North Block, New Delhi. 
Pay & Accounts Office, Assam Rifles, Shillong with 
reference to their letter 
No.PAO/Ar/Estt/PF/MD/84-85/24, dated 17.4.1994 
with one spare copy for Shrii Das, LDC 
Shri A.S.Panwar, Ad.I(B) Section, MHA, New Delhi. 
Spare Copies 5. 

SdAllegible 
(T.K.RAVINDRANATH) 

UNDER SECRETARY TO THE GOVT.OF INDIA 09  

A close analysis of the above materials goes to show that the 

Applicant, an employee of the Ministry of Home Affairs with all India 

transfer liability, was relieved (after an administrative decision) to join the 

Pay & Accounts Office (meant for Assam Rifles) of the same Ministry 

located at Shillong and pursuant to said posting order he joined at 

Shillong Pay & Accounts office of the same Ministry. On his posting at 

Shillong (in N.E.Region of India) he was certainly entitled to get SDA; as 

law is, by now, well settled that a man of N.E.Region, on his posting in 

N.E.Region from outside that Region, is entitled to SDA benefits. Merely 

because the word transfer has not been used and merely because no TA 

was paid to him (on his posting in N.E.Region, for New Delhi) it cannot be 

said that he did not face any transfer. At the hearing, taking a clue from 

"non-payment of TA ~'Mrs.Manjuia Das, learned Addl. Standing counsel for 

the Respondents argued that apparently the Applicant opted to be 

placed at Shillong/N.E.Region and that was why he was posted in 

N.E.Region without grant of Traveling Allowances/TA; as it was not a 

transfer. Analysis of facts has already shown that it was a case of transfer; 

although the wordtransfer" has not been used. Now the question is as to 

whether the transfer was on a request and, if that is so, then as to wheth 
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the Applicant was entitled to SDA? Mr.Manik Chanda, learned counsel 

appearing for the Applicant has placed on record a copy of the 

clarification of Government of India to show that even on a request 

transfer to/posting in N.E.Region, one is entitled to SDA benefits. Relevant 

!Portion of the said clarific , ation of Government of India (placed on record 

as Annexure-A to additional rejoinder of Applicant) reads as under:- 

Ministry of Finance 
Department of Expenditure 

E-II(B) Branch 

Sub: proposal seeking clarification as to 
whether- the employees posted/transf erred 
in N.E.Region, at their own request from 
outside the N.E.Region are eligible to get 
SDA. 

Reference 	U.O.No.AdmnJ /(27)/Shillong/06- 
07/2412 of Office of Pr. Chief Controller of Accounts 
(Central Excise & Customs) on pre-page. 

There is no restriction for grant of Special Duty 
Allowance to Central Govt. Employees if they are 
posted on their own request and are entitled to SDA as 
per criteria for payment of SDA as mentioned in para- 5 
of . Finance Ministry's O.M. No.] I (5)/97-E.II(B) dated 
29.5.2005 (copy enclosed). Office of Pr. Chief Controller 
of Accounts is advised to,clecide the cases of payment 
of SDA accordingly. 

Sd/- Illegible 
(R.Prem Anand) 

Encl. as above 	Under Secretary to Govt. of India) 

Shri Arvind Kumar, Controller of Accounts, O/o Pr. Chief 
Controller of Accounts, Central Excise & Customs, 0 st 
Floor) A.G.C.R.. Building, New Delhi. 

M/o Fin.(Expdr.) U.0. No.] I (I)E.11(B)/07, dt.26/2/07" 

In, view of the above clarification of the Government of India, even if on 

his request transfer to N.E.Region, the Applicant was entitled to SDA 

benefits. 



10 

10. 	in the backdrop of above analysis and discussion, it is, 

hereby, held that the Applicant, with all India transfer liability, came to be 

posted (from New Delhi main office of the Ministry of Home Affairs) at Pay 

& Accounts Office (for Assam Rifles) of the same Ministry located at 

Shillong/in the State of Meghalaya/in North Eastern Region of India (by 

the order/decision of the Government of India in the Ministry of Home 

Affairs) and,as such,he was entitled to get SDA on and from the date of * 

his posting at Shillong Pay & Accounts Office (for Assam Rifles) of the 

Ministry of Home Affairs. 

I]. 	As a consequence, the Respondents are, hereby, asked to 

calculate and quantify the entire amount of SDA payable to the 

Applicant from the date of his initial reporting/joining in Pay & Accounts 

office (Assam Rifles) of MHA/Shillong (till he was transferred/posted out of 

N.E.Region) and disburse the some to the Applicant (in installments) within 

six months from the date of receipt of a copy of this order. 

12. 	This case, accordingly, is allowed. No costs. 

(MANORANJAN MOHANTY) 
VICE-CHAIRMAN 

/bb/ 
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IV E -11PR11r. "13 11- T'  ~%~ S'  ~ A., 1r-. lk I F"N' THUE,  
C. ; vy E 	U c h 

A 14.A TF 

(Ai--i applicadon under Sedlon 19 oL' Ule 	TMIDULMIS ACL, 1.16D .) 

0. A. No. 	t2007 

Union of India and 0-  thers. 

LIST OF  DATES AND SYNOPSIS  OF THE  APPLICATION 

in the Centri-d 5ecretariat, Ministry of home Affairs, New Delhi 
V—j— O—A-- A—J--A 14M QA 1--4— 	-X -11 T-A-;- 4-an  X- J.U.0 	L~-LCI ~ACLM----L ;.V 	Itak-Mg ;-Mtcac .j.L C"A U"."a U. nsLcl 
habilitv in Ms offer of appointment dated 09.02.84. (Annexure- 1., 2) 

1 6. 0-1A 994- An-plicant was triUrnsferred a d  pasted -it  Pay. smd Accoitnts Office MR 
r  muoncr W.e.r. 	 aunts, anon., 	anct ax present wo kng as jimior Acn, 

(7T-ffi,-Cer Lin thie Aioe off -Pa"',  Aln A,- n-urntc nf-G,-,a-r 	and A-Com.- 	C-s- 

Central Excise, SbilloAg, he is a Pern-aAnerit resiclent of IM).E., Region 
of ind;--. 	 (Annexurp- 3, 41 , ~;) 

4C T-4— -:—-3 i-WIS A-4-3 -1A -11 Q4 ---44 I(- - - 	a ac, %-,,. r 	7gzall-46Mg S'PeCial ',Zrovt %J1 I-LU-;ACt 10 	
- 

Allowance to the central Govt. civilian employees -v%?Iio are saddled 

	

T---T - ~ 	 1:--. 1-* -$--'I-* A-- 	L --,- -- - -A-:- - ~ - ?. T77 n - *  --- C-- wid-t an" ulcua MartSIV-1: LLUL,.LULV or, divu,  pustutg to NE Foagion fionl' 
ou  tside of the T\TF Feg~iori.. which suppOrts. case Of the app-lica:.-It for K 

payment or' 	'Ine said OJVII was 5,U1091equent.11V extended by the 
n ~A jai-Pa ni i? AA i ,? m QA;-.tn(i ?,/ 1,,", 99 	fAm 	I A) 1 . ..Mexu re- -I - - I 

1—.~ ... b  
Allotvance. 	 (Artnexuxe- 6) 

18.09.1993- Respondent NTo. 6 vide 1-ds 'Letter dated.  18.00.98 recommended for 
Pavu 	%A -C  ter 4 LL or LiAll. IV U1.1-- appucant. 	kAAu1VXurC- 

'r T 	- i 	 ^^ 	I 	-Ir - 	. 11 	. 	I 
I Mul,  .15 	 'If (ALL VM 

	

9
^ 	 -% Ar - 	# 

1 ,~? 	Mt. 0 	af  5ued kj.iyj. WACU 	nP g that=ployees 
cif  Civil ArctyLlnLs Orc.n.-inindin-n r)n fhoir nemlina i -n NT F. 'Rpainn ;4rs- 

entitled for Payment L)f STIA,  , as such applicant is entitled for 
vid th. arrear 

	

1A nr, Inns") 	A -S" C-4-11— 	A C--,.-4.- v,4A- 1-i AS 4-4-4 ;!j .fWZ ilil 
Z~O LL. ~-k.'LtLA%J.L.V=~ 	 A-L ~M~LL~ V~~L~ 	 1"ttV-UC ~~ W~.WW 

~7
-  reiterated the criteria laid down in O.M dated 212103.99 for pa Ment 

P"--A 



it is  c P--  kayln-Went of SIDLIA to tfte ap 	'U~~rul 0, I-,,A as such cteirda-11  of 
and arbitrar%?, . 	 (Annexure- 9') 

m nQ ?tI(IrL Armliewnt submifft,-- another renraQPnfnt'on for p, -I Vnient ofsnA 
kAnnexure- A) 

29.05.2002- Govt. of Tndia, Ministry of Finance. is-Sbed 0.,.M datend 29.05.0":.. 
A 	I 	 A lApplicani is entitled fur paymemt Of SDJIA its per Clituse 5 Of the said 
n m, AQ liprAjise  11k r r-ruitmPnt -z np iijj 	'on zonehas beer .... ...... - - 	... . e- - - - -... - ..o 	. d rpromod 
nw-de on dn" india busis. 	(Annexure- 11) 

08.07.2003- Sitniority of aie applicant is mainLah -ted on all h-ldia bases, whieh is 
e-4,4 -4-  

	

V X~A.~-LLL " %J"L Ge-LdOVI LV ILJJM-4L' il - 08 .07.03. 	'Annexure- 13) 

T 	- 	A -1 r-- 	X &-I T-'% .  A 
~.& IV 

I  F'x.y Llr%;LL'- 01 
S 

amlicant. 	 (Annexure-14) 

01.07.7005-  Arrouni-.q  riffit-Ar,  PAO, A.-4.-~a-m Rifle.-, Shillrino  infrimied ffiqt in 

spiLe of repeaied rep~eseaLailons, Lhe " her auaioriiV Look 110 lull 
de.-jr-irm Fnr -ma-u-mo-ni- nf Qn A +n +ko ap-rilicaUnt 	IA-.njjeX-j-rre- 1 ;1 

14 11 111n;; 	A --I; ~ f A--I—^A 4-U~ 4- ~ f 	—4: 	_*n.jdQ  

before the authorih,  for posting at 5hillong. 	(Annexure- 16) 

20.03.2003- Avulicant is saddled with all India transfer liabilih,, which is 
.01r%r) 	4' A evideiAL froirt uaftsfef policy daiedl 220 a 00. 	Aftil ufe- 17) 

0 S. 02. -4 V-  V-  6 - APPIJICaili made a.nouier represemauon praying for SDA, bui Lo no 

Hence frds Or~ggindl Application. 

FRA-'Y ERS 

'ThaL the Hon -ble TribLu-tal be pleased Lo declare LlIaL the applicamL is 

entitted to playment of SDA in fArmA. of  th C).-M- dmted- 114-1.112.8-3; 01.12.88 ir r --.r 	--e 
1 	-1 

-11 2.001.96, 222 .07".9700, "221 .013.93 97 	'297. 101 -2111002 "--LI%Af:u-rthcx lbe pleased to U-jilrect 

the respondents to pay SDA to the ap~)Acant with. anear -monetary 

benefits, 

That the hon'ble Tribunal be Pleased to direct the respondents to pay x 	x 	I 

CT) A 
4-^ 4-u^ applic-4. '0  ~dmjs~; 1~ 4~ 	- -- h~- 40L- ng  j- T hin. Sir  yy 	 —E. Regic 
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A T 	FN on —ILarisfeT ft-OM LJC-w ,,-&d with arricar mcmetary bendfit as well as 

paymenL of current SDA. 

4. 	Anv otber relief (s) to whiCh the apl:ilicant is entitled as the Hon"Wie 

Tribunal mav deem fit and nro-ne:r. L 	wL 

Inteiim order vraved  for. 
Of -L 	1 ,  A-*  - &L Miring pendency I Uke applicarlo.11, ULV- ap -fYhG-Mtt ---- a---  for thre- fofflo-vving Fl:k Ivb 

interim relief. - 

it 	That the Hon'ble TtibimiLl be ple -, d to di-rect th a 	e rp.-,-n d ts that. thp 

pe-ndem-y 01. LILLZ31 application -OhIL&LIL -ttV- -'L-  IL-,C- Cat IVICU t`0 r %am J.COP0rj-tde-L& ICT 

consideration of the case of the applicant for provialmig relielf its pra~yed 

for. 

is 
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'k TrVT" A V ADMT lk~ TT ry rrrW%ArJWVI'W 77F' rlirrrdip 

IN 1171111JE-2  (ZEN I RAL 	1114 1 D 1 1% 
L 
 v r, 	DUNAL 

GLTVVARATI BENCH: GUM—AT.4."ATI. 

(An-application under Section 19 of tifte Adininisti-ative Tribunals Act, 1985) 

I me or die case 	;O.A. No. 	/22007 

Shri Manoranian Das. 	Amficant. 

-Vemum- 

TT Utilolft C'.1" Iftula %'SZ %Otgs. 	nLs. 

SI. No. 	Amextue rdruculars rage iw. 	i 

Verification  -12- 
ICO-py  of off,--r'oLc appointment  dated '09. U.".. &A  . 1  

2  1 Co v 	 R4 -p of  appOntment lefter dated  26.0-3. 
5 0  Copy fetter  dated 05.04.84 i  6 - 

Copl y of  release order dated  09.044 5" _y  17 - 	I  
-c-pv of order dated 08.08.85. —19- 

C t-% A if -1 - L_ -3 1 A I ?I 

 1 	6 Copy of representation dated'04.09:98- 
 U,)I~v  olletter dated  18.09.98.  2-  1 

i 1 91 AZT Aai~01(4 ^") (Iq 00 -3 1  

12. 1 	9 1 Cor.v of O.M dated 24.05.2000. 
10 IV  -j A' An 2000  (_-Opy  of representatioin dkteu VI.V7.4vVU. 

(',-jnv nf () M dah-d 79 119- 0? 
-2 6 	2_7  1  

i Copy of O.M dated 14.03.03.  29 -  301 
.1;-t as Orl ,  nQ M nq 

14  1  Com  of letter dated  13.09.05. 
-1 0 -13  

1  Copy Of  IeLbef  dated 01.0MV3. 5 
I C) 1A I Cnnv of tiptlar tim dahad  ?A I I W; _36- 
16. 17 1 Copy of transfer pollicy dated 20.03.03 

re=es-... 	.0. ­40- 

Filed By: 

Adv,  ocate 



YWT IT-LTV 	A r%X A-TILTTC' 	A '1rTTX,'j! fIrRTIDT MT A T 
1~ "EMIR 	

A 
AIN 	U.1, RAYLI 	A~~ A AV 

GU-v'V'AHA:—Il BENCH; GUWAHATI—I 
C-N 

(,An Application Under Section -19 of the Administrativp Tribunals Art.'1985) 

BETWEEN: 

Sri Manotanjan Das 
il __! T'r - 0- ar-1 rliddpada Das 

Wcd-d-ng Junior Accomnts Qfficer 
Ou"Ice of Che Pay alid Accounis Officer, 
Canfral  '11nard nf ]Wvricp anti Cricl-nmc 

Crescens, Buildih& SbilloTkg -7793 001 [Meghlaiaya]. 
A *%v% M- ~a *1 #- 

~ UY ... 

-Ai-id- 

Th&& Union of Tndia 

Represented by the Se(xetary to flne 
j a  Go-verrument of _T-d 	off Finance 

DepdrLaieDL of Reveitue, New Delhi-110 001. I 

2. 	The Controller General of Accounts 

Denartrnent of Fxnenditure, 
T I IT 	I 	plya&u r.q 

01;1 IN UV ULK Wha v im, 	I hour 

K hA-n Markpf.  NpW Delhi- 11t)LI0.3. 

Tha Ch:ief Controller 	--n-1rn+c_ of A,--­­~'  

Prii-icipal Accoums Office, 
i~ 	14.~ A .. Affi-irs, 
North Block., Room No. 217., New Delhi- 110001. 

4. 	The.Pr. Chief controller of Accounts. 
'I 'n - - .. -1 - - .'V. . _! - Ovum 01 r_xcibe atid %Cusloms 

A G U  W Mili Id  i no- I st fin , New )e1hj . . . .. - 	---Oi - __ or I J . L - ~_ 110007, 

Tha  n,,,,  Controffer of Accomnts, 
Office of aie Dy. ConLrdlier of AccounLs (!A'), 

M.S. Building (.6th floor), Customs house, 
A rZ /I C A, --trand Roald., 

- 	
I-% . 	. 	/~ 	

, 

Mi-pig try of  Homp AffaiTS—Shillonor-  793 00.1 

7 	Tho P;3xr and Arrvsinf ~_- nffirpr 



C-'er 	 - avu Butud vL ExeLse and '* 

Ministry of Finaiirp.. M.G- Road ..5hillonor-793,001. 

".1iry JUL 	%-YIN DETAILS OFTLHE."  v CAI~I`v 

j 	Pamcullars of the Order aWdinsv which ihe i1xplicanon is  made. 

The instant application is made not against an) ,  impugned order -but 

'I] T)Iltv u1n:1ving for a dir tip 	-pondelIN,  for navynpnt of 	ri, . 11  ijpo  -i fhp rp.k 
1- .7 ... 0' 

ILI- Allowance k"Leux: b-l-tuort G.D.A) Ito ut,,:: a-pFlicant since I'ds- joining in iN.E. 

Region in the light of the Office Memorandum dated 14.12.19K3, 

I'll 19 1 QQQ 	07 1 QQR 22.11 1999 and 29.0.5.2002 issued -hv  ffis. Govt. of 

hich-'a, 	',vfirtis-LL'Y- 	of 'firance, Department of expe-Lic'u-ittue, -Mith arfear 

monetary benefits. 

Z.. 	junbaknon  of  the 1'riburtal; 

'The applicant dedares'that the subiect matter of-  this apphcation is well 

of + 	Trib-d-Ina l .  

MI pucla-Itt de"ares L"Otat the app 	iion 	w- - t. 	-.A I plicat 	IzF ILLLLU he period  of  

hiniudon tu-ider SecLion 21 of aie Adminlsvaive Tribunal AcL, '1985. 

4. 	Factsuf the case: 

4.1 	That your applicanL is a ciLizen of itidia and as such lie is ej.-aided to all aie 

rior'llits and -privilporps, cmarantpM bv. thp CO_n-Stjtijtj()n  Qf- L71&a. He was 

A4" 

	

Clerk 	the I-entral Siecretari UULS."Ll y  appointed as LOWEL LAVIS1011 	LJL 	LY 

lyfinikry of Home Affairs, New Dell -d and suIsequenfly transferred at Pay J 

axid Accomrits C)ffirp  Shill on cr  w,e,f 16-04,1984  and at -nrp.,;Pnt worki-na a.r. 

T-- -- A 	 --C T.)-., --,J A 	Offi-" Cno-to~ 3 -.ULL~-PL rwcoun&a afficer in the o.LLXkC: %JX I CLV CLLKA rL%-%-4JU.LLLO 	CL, 	
S 

and Central Excise, Shillong, he is a pem-tanent, resident of N.E. Region of 
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- :- 
A:L- (-,I --111f- r-1  Ir 	LLL UK; 	Z5 %..A & -& d. 	That L'-,,e applu- cant s-LL.Xtk;;b LUAL FUAZIU.IUM LV ILLM, SC1 -&L-iG.Lt 	ra 

Exallualation 1981 lie was appouilLed as Lower Division Clerk in the 

Cpnfral Sper fariat Clorjr I Servir WSCS) radve of the INIL Jq its  trV of Horne 

I -"-- X f- A I 'In'l= /I n /01 A A I 
,1 	.1. ppoirt-mient bucar-ung LctLCI L-JV. t-v. L.(.Ve-aj ~V/ Aff 	ide off~-.- oj' a 

(B) daLed 09.02.1984. In C-lause No. (Q of aie said offer of appolanienL 

ffiere i.q a Sin ifirriaimp f hq 	OL 	;Lrr -t thp App intment c- - jes wiLh it the hiabi—fitty to 

servike in ariv j.-jarL -,C 	--A 	ffic ff., of aPpointmenit L,  uL LLtux-& -"'" FLu:`ua-L1-L Lv 

dated 09.02.84 applicant was appointed as L.D.0 vide order dated 

16 cf).3,19 . Howt-vpr. an 	t joi 	84 	h 2 	pLican med the servire on 19 103.19 in 0 e 

of 	r%4M--- A A-4-4-4-44i— T 112 office 	-YC%.L-LkPLt 	r--*-UaLLLU,-YL.LCLLLVC L kv) S-ectiqn, Mlinistry-  of THome 

Affaixs, New Delhi.' 

Cn-nv  of the letter dated 09.02:84 cmd order -dated 2h.03-8-4- are 
rd 

~'M Ir. lu al o,1  TJ 	1bunal. as Amrtexur,-  -1. r--L;%AvD`%-L -Lt-c-L ~-"w-L"t -Lvj- eA. US 	I 1.1ort. Me Iri 

and 2 respectively. 

I I  nat Vi  I I tter  I earing  -.- T 

	

iNo. 1- 2201 5 	Ad I "B' I ted 03.04.1984-  the 4.3 	ae ic 	1) 

respondents have decided to fill up one vacant post of LDC in the pay and 

Acco-unts Office (Assam Riffles) ait Shifflong upon posting the a -pphcant ai-- - 

	

0 	cant was released against "mat post. k'onsequently on 0Y.04,1984, ene appil 

from New Delhi so as to enable him to join at ShillonLy. The applicant 

acccordin&ly joined in the office off the .P.-BY .;I..& Accounts Officer. i' AssArn 

T% Rulc-A, Sid'dong on 16-04-19841, w 1mich fact woluld be evident from the OM'"'ce 

order dated 08.08.1985 issued by the Under SecretarV to the Govt. of India, 

Minirzfry off Home Affiajxs. 

~1-opv VA leaef d' a- Led 000104.0811*, ofidte-  K--  CIA Ve-  d 097. 044 -08':-Ak C-11-1 U-1  000 . OV00 . 0055  Afe 

annexed herewith as Annexur%--  3,  4 ~md  5  res-pectiv*?,elv. 

4.4 That it is stated that the Govt. of india, vid,e office memorandum dated 

1  -'2.19( 	Pti 	 central. Govt. 41 	'~I granted Sp a] (rhityr) Allownrp to si 

emp,119yees w1hO are sa(ILM-1 1re-CAL ~V-Vdtlhg. Call'  Iffit(fil"a  t1-L"--A&Sfq—=L liabilitlr- The meLevant. 

portion of the O.M dated 14.12J9K5 isquoted -below: 

0 

A 



"'The need for attracting and retaining the services of competent 

12 	sin t. I.Ifficffs for sMVic-C ;"-L the T-T.,&. E7astern .1"'Tion compris g h~ 

-id Tripura aiid Lhe Union I 	lylegliallaya, Maii1pur ai Siates o' Assam., 

territories of Arunachal Pradesh and Mizoram has been engagikq 

M^ ~,r ffie 	or somw 4.L. 	M. =t f 

lids apponitea a %-OnInULLee under uie Chaffmanslup of SecreUry, 

Department of Personnel and Administrative Reforms, to review 

jf~ddliti,^S. admissibl- to the various 

caiesories of dvi'n'ait CeiArai GsbveftinienL employees serving in Che 

region and to suggest suitable mq)rovements. The 

rao 'S  - va-refiall"7 Con,  4.4a-pa"t 

r 	J11re.51a.erit is D -)w Pleased to jV 
-Ene Government and Vne P 	 t 	Qe-cicle as 

follows: 

(iii) SvecW Dutv Allowance 

Central Government,civilian "Pj()vP R -e.. Who have all India transfer 

E the rate of 'Liability will be granted Spedall 'Du-- " ,.AUo-vvarLce at 	L /-~j 

-percent of basic  PaV'subject to it ceiling of Rs. 400/- per month on 

posting to any station in the North Fastern ReTion. Shich of thoSe 

L I` w payn7tent A incon-Le tax, wiU en7qp1VYees,,w1-to are exebTL XO L 	V1 

however not be eligible in addition to amil special paV and/or 

Denni 	n (Nity) Allnuf -nnp already heing drawn -r. tatio .  Libject to fhe 

condi-uon that ,  'Ute tlu-tal Of SWAL Spe'-did kDu-ry-') AUO-wance will not 

exceed Fs,. 400/-  P.M special dflowdnce like Special Compensatory 

I '"Rpmotp Icir'llif-0 A11nXA7anCP, Construrtinn A1101krance and Pr6ject 
-1 ---------- 

11 	11 IL J- 
UVW ance wilu be ;-u awrt separate.-l -y." 

I 1 
0  N1 d; C A- -1 4. 1- 22 . 101 8-31  v.,  a s s s-C C'T ~ I fl. X  -Q 

daLed 01.12.1988., 12.01.901 222.007.985. AU the applicanis are eligible for gralA 

of SL)A in terms of the aforesaid Office Memorandum issued by the Govt. 

of T-ndia. 



~A 

CCV- 	j 	 A 0,C.LL- C% .M _J_ 	I A I q 	081  1 q . -I .n 	i 
A LLM,  %_~ 	 $~LSAC%A 	JL.JLA. 0 ~L 1. L 76, '2 ~ . 7. 1780  is encloseLt 

herewlih for perusal of Hoi0ble Tribunal as Aimexure-  5 A. 

4.5 ' at sinc ", I i trans" a I posting at Sbill g " om N D 11 1  the _1 h 	e arteT M5 	ler M 	Ion rr New Uelni, 

a-Micant has become entitled to draw SDA in terms of the O-M dated 

ia'.12.193 and all other men orand-u-m 4squed subnequent thereto or. *the 

surn,ect. 'the applicant tbuq made a laim in. that reiard before the 

respondents particularly before the Deputy Controller of Accounts.. 

k4;,niS*-vxr ^f W^*na A ff-afro bi C.ItAl"ner 	va.  "resentations, one of thern 

heing dated'. 04.09.98. COPSeqUenTIV Ifle SaM Tel-Wesentan"on wa.5 forwarded 

vide communication dated 18.08.98 to the Chief Controller of Accounts 

im of the ap",licant was also made thereir. nd L41e admi:SSib~ilifw nf i-ba A 

but to no reSIAL 

A co-vv of revresentation dated 04.09.98 and communication dated 

a  re ar 	q harevvith for ylert -lsal of Hon'ble LIb--=qII as x inex-eel. — — — Y  — — 

Annexure  - 6  and 7 respef-fivdiv. a 

IL 	 x f-13-l-, A  -4 A--- _.0 Finance, Depart.nent off  'r 	A - stat" th at GOVIL - 	IvIinisuy Vx f 	L~, -*.0 	1-hat IL Is MUNA U1611, %,-A 	V.L LLtu.L" 

ExpendiLure issued Office . Memorandum. bearing IeLLer No. 

(A)/LC,/?-2.3 dated 22.0.3.1999, laying down 

tt 	p.1 -yees 	-:1 L  J.  Lt 	LIC OffiCerS/oWL 	Of ffie  Ci7,r. OL"IL LV 

Accautas Orga~uisaion posLed Jul NorCh-Eaaern Region. in paragraph 5 of 

Uie 'k'-).M &qted 22.0.3 1 999 -if has ,  been speeffica-fly clari-fied that Special 

("%At y ) 1--.Uvvvance is ad.—tissivic onlv irt Eltuse cases Where 1-1i"Mioln U-11,  

poswig  from outside Lo Norfji-Eaaern Rep,101 ,11s saLisfied, buL noL III Uie 

ca,SeS IqlIere 0ffirPr,-,/PninInvPP ~.irp rPaMffPcJ/n-rn-mnfeiJ wltktin Lhe 
L_.L_,j 	IPP 	L '-  a pemna—nent resident Mor.-Uh-Eastern, Rczi-on-  Ve IL Stated Uthat --- Lkant,.Lb 	L 

of N.E. Regnon and after his ap-pointnient he was posted in fhe office of the 

air'; 5ection Officer.. Aimii-nistrative 1 (JR, 5 rtion_~ 	 off Home Aff, 

WT_ 	 mc__ 	4---" -&T-.., nelhi  J.,mw Delhi 	&,Lereafter IL -Ve-was trarts.Lcired and posteCJ.LLqJI_LL 

to the office  of the Pay and Accounts Office (Assam Rifles) at 5hillong, as 



-A 

-N 	n a fig ari-I 

	

-1 	1 1 	%A 22 03 7 	%A !, -c- c h e s 	thic ciHiknia 	ddoiv. in I M dated 2  

entiaed Lo payment of SDA buL the respondems mosL arbitrarily denied 

n vrnp-nl- rif.SDA fn 1-hp an q  p-licant. 

Copy of the C).M dated 22-03.99 is enclosedherewith for peru sal of 

	

TT 	"I 1  17  Hurt ble Iribunal asAlnnexure- S. 

. a 	e  1-1 	- . . 	I 	 Ir 	 ~ 11 .appicant ther ajTtr submided senes or representar- 10M to ,  me 4.7 	111 e 	I 

res-Dondents -vravincr for vavment of SDA in the lieht of the ON dated 

1.12.98,12.1.%, 22.7.98and 22.(11.99buittonoa ,,~;--H. 

A.R 	That it is st—ated fhat Govt. of Tndi;-,, Afinis-fty of Finance, Department of 

Expex-  Lare, Clontroller G~ertertaul of locourits, INTe- - I 111d 	M 

	

idi- 	 W Ue 	ISS 	k-111 

bearing letter No. A-11019/25/98/W-CGA (A) ./1028 ddted 24.05.2000 

i,vhp-rei- the Asstt. Controller General of Accounbs r,-ite.rated the miteria 
J 

	

03  an  for 	Ler -,I,  01.  SI A 

	

pa-y-~ t 	A laii,cl, do-w-tt 	CURAL ;.LaLk;%A 4.2.03.77 kir 	Ussach denial Of 

payme-nt oi SDA Lo aie applicant is illegal,  ar"biLrary and also hil violation 

off 	Of natLlr~Ll inqfinp ~ 

A Ilk copy Of the said 011MI datted. 	a Z.VVU IS &MIL C" lkerevir-fth 

for perusal of Holl ble Tribunal as Annexure-  9. 

4.9 	—111ai Lhe a 	arit 	e , oul 	au- Ii-LIWI18 110 respons If 	Me UlOnLy regarauig 

-oavmerat of SDA further submitted re -oresentation on 01.09.2000 

to C1,  C 	~f A-- 	ts,  14imistty ~f T-T 

Fwairls, ~)Iuuong Praying JLor Paymen! ol'SDA, buL io no ava in". 

A co-ov of the'representation dated 01.09.2000 i's annexed 

rvifth fim- penlsal of Hon~blk Tnib-tmal as 	M  A  ~r.  r. 

4.10 That Lhe applicant fizffier. beer 	r-1--atp +'h:li- Q, nf 

RfURC'e I.IaVe belefl iSSUILIg CladftCaWf-V 

emphasizing the entitlement of -persons, who have come on -postinR to 

N.E. Regkm ftom. out<--ide, to r.raiva  C%T) . T-n +jjjQ cCMjjeCtiO-tj  n'M j QQg -ja j 

"'OV Che TIVIUlistf-V 0' FiDta- flCe- , M&a., 	Urtent 01 Experldituxe 

III 

JA44-AN 



7 

	

A T 	17 K I 	I /Z1. &T-, U 
-1- te d  29 055 2002 	1 ailrig kaxing No. Nu. 11 ~5! 77 E 11 B) 	".LtLL 

14.05.200:5 issued by Lhe hiLe'" 

	

U./Admn 	dated 	 ftence 

gjirpaii- Minkfi-v cd Hnrnt- _AfTcjLir.S- Arp  wcirfhv nf mpnfinn In VieW of LhP 

M -C -L'L- ,"N A A A-L- -vi n= 	LL- 	-,C LL 	11 kA4A%AZFU a V1 LILIA: 	I-L.&Lk:d 	LIM: 	V1 Me,  applicant is squarely 

covered lor paynienl. ol IJUA. 

Uovtv  difthp M dal-Pti '9.05.09 anti 1.-1119 03 App Pni-In ed herrewith 

	

11 	A .C— 	-C LI—l"Ll- 'r- 	I 	A 	-1--A 	A IVJL pe-rusal V1 11VIL VIV 1xibunal and nta.Lked as AU nx cxdre- L.L arma 

12  respectively. 

4.11 —111al 'Uhe dpPILCMIL sLales U-1ai by die passage of linie lie has promoted Lo 

,-he rank of lurtior Accounts Officer and at -viesent is attached to the office t 

^f PlaUl 7nA A1110 -1-11ni-C nflAll V Ca-ni-rlal PIN-MV44 14 	 --s-to- d Cu tris at 

4. '126 	i"hai ffie -4 --;- I  i - - - -1 -1  - - !haL afle-  r 1-  1  - - -- -- - iaUrierit lie was irdUany pos' - I Pplit-dilL bLdLV-b 	Lib itypo 	 WU 

at New Delhi i.e. outside the N.E. Region and brvirtue of the clause of All 

india TrAnsfe-r j,i;fhi1itv in his offer of' appointi -nent, he 'h-lv- been _j 	 ... 	 ... 	
L ,  L ,  - * 

lrarts c- 	-1 	-1 	AL~ ST-111 	I 	XT Ir r)- 	TA. 	A. A 	a L BeffeLL art(l Pubmu LU Rmong i.e. I-Ch. 	-,e tj t1-je  

	

LL 18 Sta 	L 

ref-Tuitaient zone, seniority imd promotion zone ot the applicant hds been 

n.- lip nn All 1-1-14-iia 	alld t1jerefo 	'he s 	-it-turn: a tiF.. f i es. ... ... 	 a l'i the  c ritpriA  

A.: J-J L- in aforemendu-nild-d 	-U10--a-U-1torand-ums so as 'LLU-  become e-tLLLLLLrt!LL LU 

receive SDA. 

A copy , of the SP 	f pUblished 	08.07.0-3 is anne Pi lis 

A 	4 is here-VOLEA lor-  Perldscu Vj. 	EVIDUlt"i as A.1um-Mire- La. 

C 	If- 	-itral Excise and 

	

A .11 1-"~t 4t 4-, 	
ILLML 4L&JULL=-  PLCMV --A A -  our  72: JLY 	LXUL L 1,7 CYLELLCd 	C"L%.L X-LO-4- 	LtS 01. icer, Cer " L 

Customb, Shillonjg vide lu"S Ietter bearinglio. PAO/CBEC/Esti./Stan" 

I Matter/SDA I/715 dated '15.09.20051. addressed to Denutv Controller of 

A 
c—anbs 

 /T AA V 	4. 	 44 
~kq- 	L 	V-01 

I  "
'- Mt I—Lt PM-C-1 I Of ffiP- sdd XIPLL~--L in fact reco=ended 

,grdMt 01 	tQ the 4PPII(Ant and idbo stated that thexe ib no dear 

indication in the. transfer order whether transfer is Made on -reaueSt or not. 

4f- -Xesyponse 110ML ffie 1. LLW JL" V ~ U-L L~,M 	 Li-u- 
Z5~Ler CXULLX%.1.L.LLV 

W 

t 

%L 

Ix"t 



0 
NAW 

L 	-, A--.L "-- I-A4-- Tegarding pay-mcint Of SDA. It  woulld If-Urther VC 	1AW.W. lk;LL%:l 

bearing No. I Al~-)/AR/*Esti./~PF/~.SDA/*200'.-)/~135 daLed 01.0,05, IliaL the 

Accowints Officer in  Hhe said lefleff Also slated  that in spit nf re-pt-AfM 

-representations, no dedsion was takm by tLIC IU5IL%.:I "U.LLIVIILY. IL  ILtl 

relevaia lo mertLion ChaL Lhe applicinit made a declaraLiort Itl aie office on 

16.11.05 t1hat at no -point of tignie he macip any reanp.s.1' before the auffinri1y 

	

Wite CN
IC 	ded 	A-L for posting Shill'ong. But In MC 

respondents did not consider payment of SDA to the a144icant. n-terefore 

the alThcarit hasno other iltemative but to approach before this HoPIA-e 

T-1.0-u-na ,  for a direction upon the respon- 1 -4- to, grant SDA, to tdlie 

	

I-Lr-LLL 	CLLU -Y" 

applicant,  from the date he has joined in N.E. Regiol! with arrear monetary 

I 4- S4-4-4 4-I.;,t 	I ST-1 A -- D., a It A.0 LCLUNI 14111 1110n-pa~-Inertt[ 0J. 	continuous wrong and 

give rise to the cause of action each and everyday and as such the 

.1-p-nfiration is. wpil within thp rr-- 	.. -- 	--- prescribed-n 	d-of limitatian. 

Co-py of re-presentation dated 15.09.03., letter dated 01.07.05 and 

de-dara"n" Aai-.QA IA11 nR av 'abelosed here-.tAf C- 	f -1- -P I... 	.-h ..,r 	of 

.ri un Me M, ryunal as Annexuiv-  A 15  an'  d* 16,  respectivell-V 

A . -I A 	-TIL-t -.L 	-L-A 4L- 	--,Ij L- 	p-'-'-- dtate-,  L-* 	I-Itil R IS SEak%.:%A UtXLL  it WoLud Lot: evidurd fronaffic trans, 	%.Pw-V 	%A 

hL is saddled w1ai dil hidia Lransfer lidbiliLy and M03.03, IliaL Che app-lica 

as- such be Lk eptitlIed to pay-m-e-n-t- n-P-SDA. 

Co -ov of letter dated 20.03.03 i~ enclosed herewith for verusal of X 

4.15 1-17-hat fhe  a-p-phrant states that he h s repressented 'to dhe res- 	nts on M 	 17'ende 

se-vef al occasi OR6 5-  t-!ek- i~fl - ara of G-DA artd UL-W! Iasi of sudh repceseraaUon 

was submitted Qn 08.02.2006 to the Pav and Accounts 	er, Customs 

an,,J Ce--qtral E- 	jiJIM-ner 'kii+ +n -nn raciil+ 

A 

Ito-A, 



_IC 	 A—L-A 110 ril n 	I 	-j L 	-1-L I_ V6 is enclose%A f,.C.,2WI"t  IVI %-VFY vl~ 'cF'k:zl - L"LLvlt 	v'y-vx- 

perusal of Hon]ble TrAbLu-tal as Annexure-  U 

I 1 	0. ~ 4.16 —1hat tijuis appinica -Lion is made bonailde and for die cause ol'jusLice. 

P,  TRONR RELIEF  (S)  lvrVjv.TH LEXCO.AUL rlx%-.p  V.LZ31%_'PI%da; 

	

" . 1d 	T7 	 1'-1 '11 	
1  TeW 

	

I 	ror IIhaL aie ap 	i ' I 	Oirved 	Oftworig oft I LKdft&ief UVOL IN fAiCdAL Ildb j 

Delbi and his rea-uitment zone, seniority and promotion are maintained 

(In  All 	he is entifled to pawnent of SDA as  provided'hy 

.M A _,L_ -1 1.4 1 01 Oe) Al I n 00 1 nffl . n4 nel AM AO net .19A 	-1 nn.oc .m An 
U la.1Z..001 VI.XZ..001 XI;. VI -70, Z.L.V1.701 -. . 	a- 	v LIM 	UUU- 	 Id'. OU 7 UU.1-7 Ij 14V 4 

with arrear monetary -benefit. 

	

131Z 	For that it i!> ,:pe6ficd& ddrified vide ON dated 22.03.99 d 29.05.2002, an 

th a 4E SDA is admissible to thp.'Govt. emnlow.'es on their -nostinp ,  to NE 

W.0 
L~C&MILL XL%.~,LLL 	ULLC Lq=61A..ML %_JA OLL.F.F%J.LLO L.LM ~LCLO~_ %~X L.LL%-_ Ctry.LL~CLLLL 

And.  op- that score dione the applicant ib entitled to payment of ESDA wit]h 

arrear rrionetary benefit. 

	

5.3 	- that the action of the res -vondents in not vaving SDA to the applicant 

~k a n.A n n -P Js highly arbitra , -1-17-Lreas na..,11- aILI. -,W—f—i  in s te of his eLimbility 	"Y 

5A For  Lft, a 

	

it -nnfirant has been Lran4fej-red a 	05 nd p ~fetj JA N E Region Lrom 
I  I(t j  fL 	teria laid &-wn -- VUESICIC: UK: INA-L. L%%,:gl It, as SUC1111C ItaSM 	d dic crit 	UL 

UAM dated 22-U6,99 and 29.05.2002,and enatled for payment ol ~iL)A. 

5.5 FOf Uhal Ille U0.'M' Cliated 2122.03,35.99 aiid 29.03.22-00002 clearly recognizes die 

entitlement of the wvlicant to. receive SDA and as such the respondents 

'Ire t- pay hinn ST-'A from ft'l-L.- dake of bds postir-I..- ;M -0-11nd to k, 

Region. 

	

5.6 	For 'Uhilt Uxe teftisial of One SDA to Iffie ap 	U0171. LO -PlIcai-i't i'Llas C-Aused depriva 

the ,  aprAicant to his le ~_Titimate dues and, as such, the deprivation of the 



10) 

	

,a Ll- 	A.L- 

	

.0 CI-N A -'- L 1-dy  arL-" 	--A jJUIC 	no -  s~asta 	DIC U-1 LLIC J.Iigj. 	- 	-1 	L appliCant 01 OL-afjA Jz 	bitzary ~ut, 	gal an, 

eye of law. 

5.7 	For 'Uha'L 'UhaL J11 a11V View 01 Me MaLLer tion paymeAii of SDA' LO flile 

autylicant is iffeLyal, hityh1v discrinlinatory and as such the res -Dondents are 

1; ~M- 4-- -~V~ CnA to the applk—+ 

For that -no-n-payment of SDA to the applik'ant despite his entitlement 

Ulef e LO, has give f is e 10 recutdrig Ca use CAC acul 11 and as such ulie apph Cant 

is entitled to the reliefs as have been Praved for in this application. 

.5.9 For that in spite of repeated representations ax-id recommerldation from 

'he h,  Lhe lower f0mLatik-m no decision was tak-en by d 	ant-honty for 

paym
-4, r-C  Q-rl A ~&- *L -car m-11L LZ-71-11-V L'O Elm apph Ot 

Details of the m-ned*has ew-h--gsied- 

te , a-U 	les 	lap 
- 
ie io The app-aca-rd declares that he "has exhaws, a 	The remea,  avai" 

him under the relevant service rules. 

Y. 	Matter nut prVviuus1V filed or pending withartV other Court: 

Thp xnAkAnt hirflipr dw are!.,  fliat 'he haf, 11ot -nr vimiqlv -f-HeA anv ---- 	 - ----- 

A. .UIE Fletition or S-L-U-it regard-U-19 	Lafter ut respect Off  wil-dich application, w 'A 	 Utt: w 

dus. application has been made before diiV court or anV other anthoritV or 

d-nv other bench of the Tribunal nor,-anv QLlc'h application, 1writ 1 -1--h-tion or 

SUU L -1b A he Fdltwng befxf e any o' t' wt. 

a 	EY  -F -GFS  cf-% 1  "-'"-r vt-%v 
Under the facts and circumstances stated above ., the applicant humbly,  

pva-ur- t 	Yo-1- Lore4r-bi-nr- 'no AI nr- A M ae4rnif to 	this a,-phJca'-J--.. --Pji Lor Lhe 

records or me case arld issue notice to uie res-porldenrb to snow cause as to 

'v.71hv the relief Is) souaht for in d-tis ap-Wication shall -not be eranted and on 

perusal of  the records Pmd after heptring the Pa--S On. ffhe ca-v---e or ca-uses 

that may be shown, be Pleased to grain't thefollowmig relielks). 

S 

-k 



0. -1 	LL 
- 	

-r :L 
---- I 
	

';- p I- 
	A A.- 	 kar 0 JL 	That 	J. ~rj L E-LIC 11"Olk VIC L JLUU.Lt",L b%,: ltzased I, dedare ffiaL LLK: appl, 	it, 1,210 

enLffled to pay-nieiiL of SDA U- 1 terilis of Che O.M dated 14.12.83, 01.12.88 

12.01.96. 22. 07'. 98. 22. 03.99 and 29. 0-5-2002 and -  fuurffier be pleased to diftrect 

th  ar-mar monetary the resp-o-Luderits to pay SIDOA &-- ffic applicant VVI&L 

benefits. 

	

N 	 0 

8.2 —Imi 	Hoifble Tribunal be p 1leased' Lo direct 	respcindents to pay 

SVAj  to the applicant as admissible Whim since his Joining in N. E. Region 

C.. b7ansfer ft-CM. ~New 	avTn...-  wtonct- 
I 

paymeni of curreaL SUR'. 

S 	
A 	 TT 0.4 	I'My offiux chur k5j to wmch -Ehe appm-dni ib emuded' itti the 	"ble 

Tribmud mav deem fit and proper. 

9. 	Interim order Praved for. 

f1hMIR47 PeD—erICY Off the aP7-)lirjtjC)P. tb _e an-nliCa t T-)T I I F 0  Ile  C~ f rt f 11 
CI 

ir...te -L~, relief. - 

That the Hort"ble Trilbunal -be pleased  to direct the respondents that the 

pC-ndenq of this application shall -not be a bar for the resnondents for A 

cm-n-O.L.-Leration of the ca&c- I Me 'I - ICCCUL for 	--a- ,-d %Jv ~ &6  L=.LLIC.L CIS YL Y  

for. 

0 

-9 ^ 
14. 

... ... ... ... ... ... ... ... ... ... ... ... ....... ... ... ... ... ... ... ... ... ..... 

Particular--  of  the LEO 
P . — ~ I 
kJINO. 	: 

n hu nf ksLle  
i,sbued from, 	4 - P - ri - 
-P.-.Yabl.e at 

As aivp -n in th ind 17- 	--e 

M 
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17 M! ril Tr-rd"t A IrT11% X T 

1. Sri Manoranian Das. 5/o- Sri Haripada Das, aged about 48 years, 
1AT"A-ing Tvm4or Accntrnts Offiver 4 'n the Office of the Pwv,  and Acco-unts 

N...)MCM k-enlral 130ard Of JEEmd5e and Custon-is, C-rescens Bujidim ,-, Shiijung, 

Meg-halava. applicant in the instant original application, do herebxTverifv 

ffiat -tatements in parap 'k 1 f^ A a-nA A 1-.-. '12 are to M.- 

knowledge and paragrap-h a is true as per myleCUL't a.dvise aDd. 1 1have mt 

suppressed anv matehal fact. 

.And! sign fhis verificdtiorivitfhe 	v of January 2007 

0 



-e I%. ;.; !~. Jr i&4 	.~ ., .., ~ ~ ~ 4 	- 
'F :TI  

pICE  T  - 1  W4  E DI  i ~,T  E 
"TERE)I) 'A/D 

.14O.A. 12025 /'1 0 1 /82! -Ad. I (B) 
r l t'&'ark'ar Government of India~Bha a. 

Ministry' uf Hbme ;Af f ai'rs/G rih * 
Mantralaya' 

% 

196 Now Do lhi'.- 110 00 1 :Lhe' 

To, E B. 1`84 
Shri/,5(4~/d~M, jVnII0r:, :IJ,-in Idn S 

1711 r_J 1.1 	_,3 

o' - 1 7 0- 2.)  0 1 
R a n).- L 

Sub 	Appointment of Lower Divi,si.on Clerks in , the CSC  
' Z 

c a-O re 
of the Ministry of Home Af fiirs on'the results of  the 
Clerks I  Grade Examination,' 1981- 

Vk 'A 

I 	 zhe C'er` - -I I am , direct6d to say that on the results of 	L 

Grade Examination !  1981 , you are hercby -offered a.. 	,o rzi 7 -y.:_ 

appoir.tment - ,as. lJower Division Clerk in. -Llne C-1 3C.", 0. -.idre of 'he 
Ministry of 14.ome 1-f f airs'on a pay. of * Rs. 260/7- in the f:c,---Ie of- 

Rs.266-6-290-h--.8-6-32 ~  B ~-366- 7:3-E-39:)­10 	You will also ;,-;c 
rates ad'rpissible E:ntit(1t-7d"*J,O '-Xa.W . usual 
1 s and Ord -ers-gove.-n-and subject to the corditions laid-down in ru e 

ing the'grant of. such. allowan(fes in - : ,.force f r(,m * time to 4L-_ ii-n e. 

2. 	The tL- rms of yuur appointment a ro. a.s follows 

W 	The -appoin -U-nent may be torminatcd at any ti 
- 
mo. by on e 

month ~ s notice given7by cither side without. aF .singing 
any re ~'son. The Government j, however, rese.--ves the 

k- cf0 re right of tcrmindting your se .rvices forthwith '0 t 
the cxpi;- 	 - of - the stipula ltud: . period - of -th(:~ notice by 

makin,g. paymcnt to you Of - a 
. 
siim e 

. 
quivalent to'.the pay .  

and alloviances for the period: of notice Of the unexpired 
P-0  r ti .bn  thereof. 

(ii) 	YoU . will, be 
. 
on probation , for two years, which pL~ riod 

may-be t:xte-nded or*ciirtailed.at the discretion of the 
-otal-period of extension competent authority but the !t. 

't save where i-L' ,is nu-cess4ry by of probation shalinp. 
reasons - of any departmental ; or 10'qa ~- ;procecdings 
pending against - 'the of.ficial, exceed-one.year. Dur-Lng 
-the p(;~ riod of prohatiQ ~n you 

I 
 -may be re 

, 
qu 

. 

irud to undergo 
. 	~ .. '' 1; 	; a' . f  the Pli n i s try o f such training.'sand to pass' ~ such tes ~s~ ` s:- 

re'sc r'' .  - Home Af f a irs, rom time .  to' Ime P 	b e. 

b ~ it the. liability to 5(-:~ r-vice ii .i) The ap o n -  ent c<-;rri -s wit;  
in any pc rt of India. 

.(iv) 	Other conditions of ~ervilc~-~I.ill be Qoverried by the 
ruluvcnt -  rules t.ind ordurs. - ill - .forCC fI:onI ti: -,,C . t0 tim(.;. 

(V) 	-You Will be r6 quirc-d to undergo.suc:h training and 
tdke such dupLrtm(-ntz%.l tests as the :  Gavernmti:nt may 
prescribe. 
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- 2 - 

you will not be entitled to any travelling 
allowcAnces for j oining -~Jje -appointm en .t, unless .  
you are holding subs 

' 
tantively a permanent 

appointment under the Central Q ove rnillent or 

State Government or emplOYcd un,der t ,-e Ccntrall-,... 
-d.hold a Cove ri-Allient in a tumporary C 3 1NIcitY 

declaration of (-,1 1asi-P(2 r111 4.V-1 c 11 cY u'ld(~~: t1le  Ices provisions of thu Central Civil Serv- 
(Temporary Service) Rules, 1965. 

The appointment . will fi:rther be subjc ,-- t to 

'Submis 
. 
s*ion oil declaration in the prescribed form 

and in tl ,,e event of the candida.te inLving. more-th
~-In 

ied  to or,,:,,  wifc,/husband living; or. neJn,-.-T m-- rrl 
person having more than one wife 	the 

appointment will be sul,-j (-ct to  yo.-i- I-,c -: -ng cxei pted 

from the enforcement o E the r(-, quJ-rc: ,-, cnt in this 

behalf, 
Taking of an oath of - c-ilj.cgiince/fli-rl-,ful.,ic-ss to 

'(dr taki 	-f - - solemn--~~ 
the co j~ stitution of TrI.-I-Ja 	..ng - "- 

aff-̀1-7Tiation to that efL-'c-t) i
n  t1-1 c- n:~&-scribed for.m. 

(iii) You -il'ay. be -requ ired -  to coritribute C , 	. 1  S 3  r 2-lY 
( --'e.c complr-tJ-n of one ye-ar's 	

the. 

date of a-,)-ojnt:Pent to tht~ G.P. Fund 	s uc', 

cribed 1--)y t',,e Govern- miniii-tum rate as i-ii3y be PrC-1-1s 
--ment, -  

4. 	if / any declaration given 
by you proves to be false oi: if you 
supliresses arAy material infr ~:rma 

' 

tion 
removal from-service- and such other 
may prescribe. 

.L 	int- are willing to -1ccePt thc~ O r.(- O'r of  aPPo  
t  -Tns and condit-lons you 	cccimunicate e - 	L 

I 	 if no at thtt 	
the offer o1 ,1  v(:)u ov  the  prescribed f r 	A 

CANCELLSQ. 

ray. 

6. 	In case -the of f Or of appointment is , acceptable 

-%y r~~: pc r t f 0 ~-- du t~ ifflifle d i a te 1 Y/  to tl-,e -` 0C t ion b~ i 
to you, you at, 	17 	 ", _.I ,, 

-try of -Home, Af f airs, Room off icer.- Ad. 	0 	c.  %.J 	~ 1 10 ,. -QO.1 4  --y&u-  should furt1mr 20. ,*:-, .6/-'- 
No.96. North Dlock: ~ 

' I.,.- 	' ' aD 	- nt 	as J,o'er Di 	-erk in'tfie 
~.It  y  L-)..- 	W 	vision C3 

no62 t 	 ect r-o your beJLngj  found 1~iinistry of E~xrle P-.ffairs is subi 	ntment,----- 
medic c-illy fit by th( -  competent 'authority 	YOUr aPPO-1  

me - cally fit. 
is liable to be cpnccllud if. you are not.found 

- h ,  to flir!l! 1, 
4  — -You 	 10" d 

0~ 	qi' 	Yours faa-i"IfullY ,  Y. 	k" 	
, 	f r 1. r 

	

t 	M 

T . 
Rij~DER SECREMLRY TO T:-! F,  G 0V T 01- 	D 1  "r~ 

(Vi) 

3. 

(ii) 

ti'n furnished or infor-ncia C 
are found 4- ,-- ha"le wilfulY 

I  i ab I u. to you will 1-0 L- I 

action as  - ,-c c-overnment 

5, 	if you 
ment on the L -,3bve 
your zicceptance L)y 

reply is - .teceived 
will bU tre ~ ,.ted as 

,04& 



ANNEXURE 

1 ,10. A. 12025 10/82-Ad.I( -q) 
Govertiment of ~ridia/Bharat 

MiJ11i3br1,,  of Home Affairo/ ,"rih Mantralaya A 

New Delhi 	Dated2- ,/ ',  IN a rch 9 19 6 4 
0 R D 	it A. 

Phe DepLty SOcretary(Administration ~ in the 'Ninistry of H:)me Affa-irs hereby appoints PrDvisionalj.- - the following' candidate t4h o  has (jualified in the 	
Y 

Clerks Grade Exam irl ation, 1 961 :-is Lower Division Clerk 
'3 J  in tho COC%') Cadre :)f the D'inistry of liome Affiirs in a temporary capacity  i.,, the pair scale cf gs. 260-6-290 EB-6-326-8-36 6-EB-S'739 -0-10-400' with effect from the date ~ osted*. 	1n Column 4 until,- further orders and his posting is ind ; cated in COlUmn 5. 

S.No. 	Name 	Rank 
-_ 

Date 
. 
of 

 -4 
Offi ce 	D-3*t6 

- 
'Of' 

appoint- where 	birth 
ment 	Posted 

- 2 4 	5 	6 

hri M a  Shri Manoranjan 0725 19. 3.84(FN) YIH-A(P) 	1.1-59 Das 

The ~ibove ment Dned Lower Division  Cleric will 
u -L  be on probation for -period Df two years from the date '5~ 	of his appointment ~ c  hi h will be subject to the terms 

and conditions of the appointment made to and accepted by him. His period of p'ro'bation will be regulated by Rule 140) (3) and (4) and Rule s  16(1) of the Central Secretariat Clerci ~ai 30 rvices Rules 1962. appoint-ment is lilble to -ue tlerminated on one months' Ij ti oe  on. on 
. either side wlitiiout any reasons beintf ass-i6ned. 

In accordance ,  with the orders in force in 
. ..-regard to recruitment to service under the Government 
.of India the candidate belon-in,,,-.,, , to ' 

-
'ch%Auled Caste s/ Scheduled Tribes should infoorm about' the change of their religion, i . f -any, to their ArPointing / 0 Administrative Authz)-it y  immediately  after such change has occured. 

The Examination Dossier of the above c ~ ,_ndidate is enclosed, --inA it is requested that the s-_ ime m;~,,y  pl0 r~ sc be rot.-iined as 1) ;Irt of his per30n,-11 file . 
The M-:--dicil Ex'2mination in resp, ~ct of ,.the above hos already been done by the Competent Authority and :~ound fit. The m, ~ rri-; ,-u d,~Iclrirntion may be obt,,'-'ned from the individizl an: d added to the dossier 

76 t ax 
T.K.4AVIN`DRPffA~ TH 

LZ-Mi~ Sr,, Cy. TO THE GOVT. OF I0I-A. 
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j;o.A,-22015/17/i34-Ad-IL(13 ) 
Governuont of Indlq/Sharat Sarkar. 

ministry Of HOMO kffaire/Gr.  ih Hantralaya- 

North slock 'Now Delhi s  
Dated the  3;d . ~prilJ4. 

 

TO 

Sub s 

The pay  & Accounts Of f icer,, 
(AssaM Ritles)# 
Ministry  of F~wq Affairs, 
pear Laitun Xharh x4rket, 
shillong-793003. 

cc 
Posting of Shrl rtanoranjan DaBo LDC# Of tt'le  C'~CS I dre  
Of the 14inist-ry Of IiQ-0e `kffairs in PAO . (As S

am Rif le S) 

Chillong. 	. - 0- 

it  has  been decided to directed to say that 
Owar Division Clm:~k in Pay & anevacant post of L 

k)ffiCQ 0.53W RiflOS)- ,l Lillong by pofitiug 
f tII-* C~--!C:i Qlare CA Dase Lower Divisi= ClOer- 0  . 	

is . being 
tjW Airj"t-ry of nle-Affairs. Shri RMOranjou'Dad 

~ ; 	hls in ,-mci diructAad to =POrc jEOr duty relieved 	 a be forwarded to this .  M 
u*urtxy for 

Joining rePOrt maY Pleas  
further necesSarY action.. ROOF 	

no 

U  rg f aithfUllye 

T.K. RAVINMN4J)XH 
UNDER :jEcjjF.YViRY TO THE GGW- (~V  114D'A  

o.;~-22015/17/64-Ad'4-(Ope. 	3rd io 

copy f orwar dad - to:, , 

HCMQ.hffairst North A=ounts:.of ficer, H/ 	
mir U 	C ) ~-10-18/ tty- 

- 91ock* New'D 	th,reference:to 	0-0-N 
!-is 	It 	Shri' Man oranj an 'Ite j/p&LAq/jWg4/~'6 	d 22 * 1.1984 ~ ~4 	

duty 	: Pay 
Das, 	Iji-  beino. jj~~cted,. to,.LOPOrt- X Qr 

counts Of f i6Q; ~ :W~ulam Rif ' es)# sWillong. 

 ~C~t ion of f ice r,'i A!4~ 	SeCtiO1.1,  ..H.HA, New Delhi', with 
-6p" rj" 6opy f or: *; Shri 14anoranj an Das 	UA~, 	-hri one 	a 	 -Vpril 84 -in Das , 	C": may bq .  ke 	

ve 	.9  14anoranj c 
with the di rectionall -to re port.to  Pa7!Y 	ACCO U~t 

ri  

lieved by 9th 	

ls 

84 

, officer (Assam Rifles)* ChAllong. 

 
lie 	e lhi Ad.T(B), WIN,- 	-,d Delhi 

V 	

D ju,~j  T14.  

~V"JLRJAXUN T. K 
LRC I-~ErYARY TO SIHE GOVT.- Of -XkJrrA 



ANNEXURE-4 	,A) 

No. V U34012/j/84-2GUIKH4) 
Gov enua ent o f ki di a 

ministly Of HOL-Le Iffaira 

ftpred a Buil din~~N 3W ]Vaa 1- 2. 
Dated th e t 

I 
 April, 1984, 

Subject:- Release of Shzi Mvw'rmjan -Das q  IMC~ 

aeff,-r(s,,.o9 Pit Anote Wo, A, 20017/35/84—Acl% ZI dated 7th 

L%
ril s, 1984 on the subj octV no ted above. 41ri F-Aw xuajaU DaPt 
G V3 Jjereb.V released fxDm DGuD(H(i) Section in the after-

noon o f 9th jorils  1984. Z LDG having &)u d upeed in typing 
way pl-I-ase be posted 1mediatelyo 

(B K.B 0 
Jr.Staff Off.Loe HUD) 

" II 5ec -L'iwit  MH k 

I 



No*A *22015/17/84-Ad.T 18 
Government of India/Bharat SarKar 

Ministry of Home Affairs/Grih Mantralaya 

- - ---- - - 	I- -j-' . 

A t(memous  - 

N. 

New Delhi, the 

OFFICE ORDER 

In supersession of this Ministry's office order 
of even number dated V27b?-'1,O 1.,1090,  the services 0 1F 
Shri Maroranjan Class, a -t7e—mporary Lower Division Clark 
of the CSCS Cadre of the Ministry of Home Affairs are 
placed at the disposal of the Pay & Accounts Officer, 
Assam Rifles, Shillong with effect from the forenoon 
of l6o4.1984 in the same capacity. 

(T K RAVINDRANATH) 
UNDER SECRETARY TO THE GOVT. OF INDIA 

No -A .22015/17/84-Ad.I (B) 	Dated the q~-,g -q;5 

Copy forwarded tos 

Pay & Accounts Office, MHA (Sactt.), New Delhi. 
Cash I/Cash IT/Section, MHA, Now Delhi. 
Ad-III/Jd.II/SSO/CR/MHA Library/C S Lib/. 
Ad*II Soction. MHA, New Delhi (with one spare copy). 
Service Book 	ILe3ve Account/E.L. & R.H. accounts* etce 
of Shri Manoranjan Dass, LDC may please be sent to 
pay & A909 Assam Rifles, Shillong diract. 

5-- Pr. A.O./M1HA, North Block, Now Delhi. 
6* Pay & Accounts Office, Assam Rifles, Shillong with 

reference to t- heir- letter ~io.PAO/Iqr/Estt/PF/`~`lD/84--6 1;Z-2-L, 
dated 17*4.4fln94 with one spare copy for Shri Cass, 
Shri A.S.Pnnwar, Ad-I(8) Section, MHA, New Delhi. 
Spare Cno-as 5. 

(T K RAVIND.'ARNATH) 
UNDER SECY. TO THE GOVT. OF INDIA 
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?01 	 APPX. 91 	INCE -nN"FS FOR SERVING rN REMOTE AREAS 	541 

Tars service 13 a The eeneraI requirement of at feast three N 	cadre post be- 
APPENDIX – 9 	 tween two Central tenure deputations may also be relaxed to two years in de- 

serving cases of meritorious service in the North-East. 
EI;CEN'TINT-S FOR SERVING IN REMOTE AREAS 

A specific entry shall be made in the CR of all employees who rendered 

	

G1., M.F., O-M. No. 20014/3/83-E, IV, dated the 14th Decerter. 19S,3, read with W.I. 	a full tenure of service in the North-Eastern Region to that e'TIeC t. 

	

No. 20014,3183-E. W, dated the 30th March, 1994, 27th July, 1984, G-1,MT, U.0. No. 3943-F 	
5 

	

W/84,'dittd the 17th October, 1994, O.M. No. F. 20014/3/83-F- IV, dated the 31st January, 	 Cadre authorities are advised to give due weightage for satisfactory per- 

	

1985, 25th September, 1985, U.0. No. 824-E. IV/86, dated'die Ist April, 19186, O.M. No. 	formance of duties for the prescribed tenure in the _Nlorth-East in the matter of 
2001411%3-F- IV, dated the 29th October, 1986, O.M. No. 200141313-E TVIE 11 (B), dated the 

	

I Ith May, 1987, 2M July, 1987,15th July, 1988 and O.M. Nb~-T. 2WI4/]&S6-E IV/E. n (B~ 	 promotion in the cadre posts, deputation to Central tenure post and courses of 
dated the Ist l3ccember, 1998 and O.M. No. 11 (2)197-E. 11 (B), dated the 22nd July, 1998. 	training abroad. 

~(iii) Special (Duty) Allowance: 
Central Government civilian employees who have All India transfer lia- 

	

Allowances and facilities admissible to various categories of civilian 	 lov4,ancc at the rate of 12 % of basic 

	

Central Government employees serving in the North-Eastern Region compris- 	bility will be granted Special (Duty) Ah 

	

ing the States of Assam, Meghalaya, Manippr, Nagaland and Tripura and the 	
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay and/or deputation (duty) 

	

Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar 	allowance already being drawn without any ceiling on its quantum The con- 

	

Islands and Lakshadweep Islands. These orders also =ply muzads mulandis 	dition that the aggregate of the Special (Duty) Allowance plus Special 
to officers posted to N-E Council, when they are stationed in the N-E Region 

	

and to the civihan Central Government employees including officers of All 	
PayiDeputation (Duty) Allowance, if any, v6ill not exceed Rs. 1,000 per 

India Services posted to Sikkim. 	
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatory tRemote Locality) Allowance, Construction Allow- 

Tenure of postin;/deputation: 	
ance and Proiect Allowance will be drawn separately. 

The Central Government civilian employees who are members of Sche- 

	

There will be a fixed tenure of posting 3 years at a time for officers with 	duled Tribes and are otherwise eligible for the' grant  of Special (Duty) Allow- 

	

service of 10 years or less and of 2 years at a time for'officers v6th more than 	 ara. and are exempted from payment of Income Tax under ance under this p 

	

10 years of servim-Periods of leave, training, etc., in excess of 15 days per 	the Income Tax Act %%U also draw Special (Duty) Allovvance. ~ 
year NkU be excluded in counting the tenure period !rd years- Officers, on 

	

completion of the fixed tenure of service mentioned a ~ove may be considered 	NOTE I.— Special duty allowance will not be admissfole during periods 
0  for posting  to a station of their choice as far as possible. 	 of leave/training beyond 15 days at a time and beyond 30 days in a year. The 

on and joining time.:- 

	

The period of deputation of the Central Government employees to the 	
allowance is also not admissible during suspensi 

	

StatesiVnion Territories of the North-Eastern Region, will generally be for 3 	NOTE 2 .  — Central Government civilian employees having 'All India 
Transfer Liability' on their posting to Andaman &. Nicoba.- Islands and Lak- 

	

years which can be extended in exceptional cases in exigencies of public ser- 	shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe- 

	

vice as well as when the employee concerned is prepar&d to stay longer. The 	cial Allowance' in heu of 'Special (Duty) Allowance'. See Orders in Section 
admissible deputation allowance will also continue to be paid during the 
period o~ deputation so extended. 	 V of this Appendix. 

	

Weightage for Central deputation/training abroad and special 	
(iv) Special Compensatory Allowance: 

mention in Confidential Reports: 	 The recommendations of the Fifth Pay Commission have been accepted 

	

~, .. I 	 and Special Compensatory Allowance at the revised rates by the Government 

	

factory performance of duties for the prescribed tenure in the North- 	have been made effective from 1-8-1997. 

	

East shall be given due recognition in the case of eligible officers in the matter 	
mt rates of Special Co.,rDensatory of— 	 For orders regarding curr 

alloivance—See Part V ofihis Compilation - HPJ and CCA 
promotion in cadre posts; 	

(v) Travelling Allowance on first appointment: 
deputation to Central tenure posts; and 	

In relaxation of the present rules (SR 105) that travelhng allowance is not 
courses of training abroad. 	 admissible for journeys undertaken in connection with initial appointment, in 



A -0 

The Deputy Controller of Accounts, 

Ministry of Home Affairs, 

Shillonp-793  003. 

1- 2-0- 

UIIRV,WA-I~ 

0 

Sub: Prayer for grant of Special Duty Allowance. 

Sir, 

I beg most fervently to lay before you that I was appointed as L.D.C. in the 

C.S.C.S.Cadre of the Ministry of Home Affairs, New Delhi vide MHA letter 

No.A.12025/10/82-Ad.I(B) dated 9.2.84 and reported to join the Central Secretariat 

Service on 19.3.84(F.N.) to the Section Officer, Administrative I(B) Section, MHA, 
Room No.96, North Block, New Delhi. 

After serving a few days in DGCD(HG)Section of MHA, New Delhi I was 
transferred and posted to PAO(Assarn Rifles), Shillong vide MHA letter 

No.A-22015/17/84-Ad.I(B) dated 3.4.84. Accordingly I was relieved from Delhi office 
in the afternoon of 9.4.84 and joined this office at Shillong, on 16.4.84(F.N.). I 

Since, I have been recruited in Delhi and sul5seque~nntLly transferred to this region, I 
su' u  

11  vour  of m  
F~vour of me, as it was extended pray to your kindself to extend the benefit of S; A in ~fa 	e 

earlier in the cases of Shri P.G.Banai,JAO and Shri S.R.Thatham,JAO, and for this act of 

kindness, I shall remain ever grateful to you. 

Dated Shillong 
	

Yours faithfully, 

The 4"' Sept., 1998. 

(NA,lano,a~njanas, &SrAcctt.) 



Government Of India 
Ministry Of Home Affairs 

Pay & Accounts Office (Assam Rifles 
Shillong - 793003 

00226037 

AWNEXURE-7 

Date 	
(~~ qjqg 

Vd. 	. ......... 	

.... ................................... 

PAO/APj'Estt1PF/N1RD/98-99/ .2 4 1 

To 

The Chief Conti -oiler of Accounts, 
Principal Accounts On -ice. 
Nfirilstry of Home Affairs. 

North Block, Room No.217, 

NT.W Del h  I - I 1000 1. 

Subject: 	Eilliflement of Special Dtily Allo%iince in respect of Shi -i Nlanot-aniall 
Das. Sr.Acctt. of PA0(AR),,%111A.ShiIIon .jz. 

Sir, 

In inviting a reference to (lie subject cited above, I am to florx-vard herewith tile 
Self-explanatory representation of Shri Nfanorinjan Das, Sr. Acctt. who has claimed 

Special Duty Allowance on the analogy that he had been posted outside North Eastern 
Region initially, Ve., In the office of I)GCI)(11(;) section of MIIA, New Delhi'. lie has 
further stated that he was transferTcd to PAO(AR).M I I A.S hl I Iong,  vi de KI I I A letter No. A. 
22015/17/84-Ad.T(B) dated 03.04.94(FIN). 

Since, he was rccniitcd out ,,idc N.1 -  Region and stiti.wqiiently posted in this 
office located in N.E.Region , his claim for Special Duty Allowance seems to be juslified 
and in order in (lie light of klirii ~;tvy (11' I'Mance order dated 12 01.96 Moreover, S111 - i 

P.G.Banai.]AO and Shri S.R.Thatham.JAO were cranted Special Duty Allowance on 

their (ransrer from New Dcllii to the RPA00.13.),Ml 1A, Shi I long. Hence. Shri M Das is 
equally placed with both Shri P.G.Binai and Shrl S.R I'llatham as regards admissibilitN7 

of S.D. A. 
All the relevant documents as to his initial posting and transfer etc. have been 

enclosed in support of his claim for S.D.A. 

	

Enclo, 1) No.A. 12025/10/82-Ad.I(B) 	Yours faithfully, 
ys~- dated 26.3.84 	 J '~q 

	

,2) No.A. 12025/10/82-Ad.I(B) 	 N-A ~ 
dated 24.3.85 
No.A. 1-2015/17/84-Ad.I(B) 	~(Dr. G. Talul(dar) 
dated 28.6.84 	DEPUTY CONTROLLER OF ACCOUNTS 
No. 10- 1 8/4 1 /Pr. AO/M " A/84/1589 
dated 05.07.84. 

S) 

,01 1 4 	1 1  ~ . 	
-/ , , " % f  . -,( 	
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No. C. 18014/2/"/(PF)/MF-CGA(A)/LC/
~.:Z -b Government of India 

MitiLstry or Finance 

Department of Expenditure 

Controller General or Accounts 

Look Nayak Bliawan, Klian Market 
New De[W - 110003 

Dated : 22-3-1999 

Uffice hienioranduty 

Subject : Special (Duty) Allowance to tlfflcer,.S/elllpI(jyCCS of tile CIVU 
Accounts Organkatioll 1". (ed lit Noilh-EtLstem Region 

This office has received a number of representations regarding grant of. 
Special (Duty) Allowance to tile orficers/ (. Illl) l ()yccs  of die  Civil Accounts 
Organisation, posted in North-Las(ern Region. Special (Duty) Allowance is 

being claimed on the premise that (i) officers/eniployces of the Civil Accounts 
Organisation are under all-India transfer liability either according to terms and 

conditions of their appointment or according to recruitment rules applicable to 

them, and (it) there are similarly situated employees within tile Civil Accounts 
Organisation, who are already getting Speci,11 (Duty) Allowance by virtue of 
judgments of die Hon'ble Central Administrative Tribunal in their favour. 

2. Government has corisistently held die view that mcre existence of all-

India transfer liability clause in appointment order or in recruitment rules does 
not in itself entitle an employee to Special 41)uty) Allowance. This positi(m 
holds good for officers/eniployees of die Civil Accounts Organisation also. 

However, during the period 1987 to 1990 and afterwards, several 
officers/employees filed applications before 11w Central Administrative Tribunal. 

The Tribunal held that tile officers/eniployces of the Civil Accounts 

Organisation, who were applicants before it, were entitled to Special (Duty) 
Allowance because of existence 'of all-India transfer liability clause in (lie 
appointment orders/recruitment rules. lit sonic of these cases, Government 
either did noi file SI-Ps, or SLPs when filed. were dismissed in lintine by tile 

Hon'ble Supreme Court. Thereafter, die employees who were applicants in 
those case were granted Special (Duty) Allowance. flowever, in several 

subsequent cases of different Ministries/Department of the Central Government, 

including the cases of officers/employees belonging to the Civil Accounts 
Organisation, the lion'ble Sulneme Court uloicid tile contention of ti le  

Government that Special (Duty) Allowance is admissible only to those 

N 
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officers/employees who are posted frPm oulside to Nordi-Fmicirn Region. - In this connection, th 
* 
c Supreme Court judgment dated 20-9-1994 in Civil Appeal 

No. 3251 of 199 
refers. 	

3 [Union of India v. 	Vijayakuniar. (1994) 28 ATC 598], 

After taking into account the above judgment of the Supreme Court, 
Government of India has issued fresh insiructions-in O.M. No. 11(3)/95- E.II(B), dated 12-1-1996, Inier alia stating dial "Cenval Government -  civil jail 
employees who have all India transfer liability are entitled to tile grant of SDA, on be 
SDA  yould 
relat ig lo  Ill  India Tran46M_Liff~C  " Recently. the Government of India in 
its O.M. No. 11(2)/97-E.H(B), dated 22-7-1998 has again drawn attention (o tile 
O.M. dated 12-1-1996. 

Effect of various court judg men(s and tile above m eli tiolle( l ()?Vl s  h ls  
been examined in consultation widi Fstabl i s i l 	I)iv i s ion  of Illis klilfis(ry and Ministry of Law & Justice (Depar(inew of Legal Affairs). Governm en t i s o  ( e  .:P 	 f 11 
view that the judgment dated 20-9-1994 in Union of India v. S. Vij(~% ,akurnar, 
being a speaking judgment, is tile law of tile land un(ler Ar(icle 141 (if' ti le  
Constitution. The O.M. dated 12-1-1996 in turn is based oil this judgmciit and 
therefore grant of Special (Duty) Allowance is to be regulated according to this 
O.M.*, irrespective of tile fact that there are a few C.A.T. judgments under 
which some of die employees have been paid 1he Allowance. 

5-  Ill  view  (if (lie  al)uve,  it is cl.triliell 111-M Svccial (Du(y) Allowance is 
admissible only in those cases where criteriot, of posting froill outside to North- 1~ 1111 ~~ 71,.. 

-----rr ,::~Eastern Region is satisfied but not in lii ~~ ! 	1 1 ~ 1 iTiere o icers/employees are 
recruited/promote wit in North-Eas(ern Region. Consequently, payment of 
Special (Duty) Allowance sliall also be stopped forthwith in (hose cases where it 
has been paid by virtue of C.A.T. judgments against which eiflier SLI's were' 
not filed or SI-Ps were dismissed in limine. Goverimient has howe d cded 
to waive of recovery of (lie amount already paid for (lie period upto 2 v( 'r9- e994. 

0 
S N. sarn) 

Asstf. Controller General o - Accounts 

	

Princ i lia  I Ac coun  t 	Of f I c" ( Adm it ) 

	

MinintrT of Iln 1ne Af fotira 	Copy to# 

	

HOrth Block, fi ew  Doll,ii. 	
I PAO S o r t t Ho. 10-64/PrA O/MIIA/ 97 /Cir/lielitt/'~ li) , ~ 	 1.% 	PA(I I AW) 

Copy 	forwarded 	to 	a I I 	I 1 AOn/ItI'A0n 	VV I 	I lin 	PAO( 1-1-11p) 
request to forward the nartian of Rc~ tun I I y  W1 I I 111 ;l  otild 	VA0( 1)(,[ , W) eligible of f icialg 	Irtmediat e l y 	t o 	ill , " of i  let.. 	

A 	I.Ao ((: I S F) .  certifi ca t e 	to 	
t 1le ef feet 	tile r)art Iruinr 	t lin 	PA 0 W% (I 

apOicants have been verified nrid appli cnIll " 	Ill 	PAO I 
nil the tertne & condi t lon n  "ien t ic)g1g_fl 

1  11 t 1 1 - c I t r i i I n r 	VA (I (: 
dlongwitli vigilance clearance carttifrntn toony 	I I I I A ( (: I !; F ) t: a 0 11  t t  
f u r n i a I i e d 	 IIl1A(1((- I fir ) MQCIr%w  

U,  A, 	 It I-A0 ((, I S V) it 
RPM( 

'Asott. Arc(3jji1ER W f fror 	A diii, 	VAO ( A It ) Slig 



A"NexuRE-q 

No. A- 110 1 9/25/9W4 F-CGA(AY1022 
Government of India 

Ministry of Finance 

Department of Eipenditure 

Controller Central of Accounts 

Lok Nayak Bbawan -(70  Floor) 
Khan Market 

New Delhi — 110003 

Me Memorandum 

Subject 	Special (Duty) Allowance to omiers/employees of the Civil Accounts 
Organisation posted in North-Eastern Region 

Reference 	is 	invited 	to 	this 	office 	O.M. 	No 
C. I 8014/2/90(PF)/MF-CGA(A)/LC, dated 22-3-1999 on the abovQ. 
subject, wherein it has inter-alia been clarified that Special (Duty) 
Allowance is admissible only to - those employees of the Civil Accounts 
Organisation who are posted from outside to North-Easteni Region, 
and not to those who are recruited/promoted within that region. This 
O.M. was issued after consulting Establishment Division of this 
Ministry and Ministry of Law & Justice (Department of Legal Affairs), 
and also by taking into consideration general orders issued by 
Government of India in OMs Nos. 11(3)/95-E.II(B), dated 12-1-1996 
and 11(2)/97-E.II(B), dated 22-7-1998, laying down criteria for 
admissibility of Special (Duty) Allowance. 

2. It has been brought to the notice of this office that though 
employees, of the Civil Accounts Organisation, posted in North-Eastern 
region are not getting Special (Duty) Allowance on account of die 
above mentioned instructions, yet the Pay & Accounts Offices in that 
region are coming across cases while passing bills, where Heads of 
Offices concerned are allowing Special (Duty) Allowance to their 
employees contrary to the instructions issued by Government of India 
in its OMs dated 12-1-1996 and 22-7-1998. Such'%vrong payments are 
resulting in disparity against employees of Civil Accounts 
Organisation vis-A-vis similarly situated employees in other offices. 
The Pay &.Accounts Offices may bring such cases to the notice of 
their CCAs/CAs who may in turn take up the matter with the Financial 
Advisers for complete investigation and for affecting recov of 
wrong payments. 

.N. Sahl)' 
Asstt. Controller General of Accounts 

Tel. & F~W: 4648061 

To 

CCA3/CAsMy CAs 

All Nfluistries/Departments 

V~kxlo% I  ~11*'  
Ir 



Aiw*  xup-E  - i o ,  
To 

The Deputy Controller of Accounts, 
Ministry of Home Affairs, 
Shillong. 

Subject: Claim for Special (Duty) Allowance. 

Sir, 

With due respect and humble submission I would like to draw your kind attention 
to para (iii) of Cabinet Secretariat U.0. No.20/12/99E.A.1-1802 dated 2nd  May,2000 
wherein it is exhaustively clarified that an employee belongs to N. E. Region and posted 
outside N. E. Region on first instance will be eligible for SDA if he/she posted/ 
transferred to N. E. Region later on. The same analogy was echoed in CGA's O.M. 
No.C.18014/2/90(PF)/NV-CGA(A)/LC/223 dated 23-3-1999 and O.M. No.A-11019/25 
/98/MF-CGA(A)/1028 dated 24-5-2000. It is, therefore, very clear that I am entitled to 
the said allowance, which I am being all along deprived of 

Before my posting here in Shillong my initial appointment was in Administrative 
I(B) Section of MEA, Central Secretariat, Room No.96, North Block, New Delhi. 
I worked there and drawn Pay and Allowance from Cash Section of MHA, North Block, 
New Delhi for that period. 

1, therefore, once again appeal to your goodself kindly allow me to draw SDA on 
the above analogy and for that act of kindness I shall remain ever grateful to you. 

Dated Shillong 
The 0 September, 2000. 

Enclo: Copy of 
I 	Cabinet Sectt.U.O.No.20/12/99-E.A.I-1802 

Dated 2.5.2000. 
CGA's O.M. No.C.l80l4/2/90/(PF)/MF-CGA(A) 
ALC/223 dated 22-3-1999. 
CGA's O.M. No.A-1 1019/25/98/W-CGA(A)/1028- 
dated 24-5-2000. 

Yours faithfully, 

Manoranjan Das 
Senior Accountant, 
PAO(AR),Shillong. 

6-OVTi OF 

4  S E F 2L-U' 
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Gov erninent or India 

Ministry of Finance 	..-AWNEXU RE 
"ent ' - Dep 	of Expenditure 
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OFFIQAtEMORANDUM 

r 'ect: 

J 	

Special Duty Allowance I ' o 6vilian - employees, of the Centr&J 
ell- 	Government Serving,in the State and Union TerTitories or North 

Eastern Re gion including,4~kim. 

The undersigned is directed to* refcr to this Department's OM No.20014/3/83- 
E. (V datcd 14.12.83 and 20.4.1987 -  re4td with OM No. 20014/16/86-E.'IV/S. IL(B) dated 
1. 12-88, and OM No. I I(3Y95.;E.U.(B) dL'12.1.1996 on the subject mentitined above. 

2.. Certain ince6tives were granted to Central Government employees posted in 
NT:- region vide OM dt. 14.12.83. Special Duty Allowance (SDA) Is one of the 
incentives grdnted to the CemTal Government employees having *AJI India: Tramfer 
Liubility'. The necessary ClUificat.ion for determining Lbe AJI India Traorer Liabilit . y. 
was issued vide OM dt.20.4.87. laying down that the All India Transfer Liability of 
the members of any service/cadre or incumbents of 6ny post/group of posts has to be 
detemiincd ~y applying the tests of recrUitment zone, promotion zone etc, ix . 
whether reciuitnient ,  to service/cadre/post has beeii made on All India basis and 
whether promotion is also done on the basis of an all India common seniority list for 
the service/cadre/post as a whole. A mere clausi in the appointment letter to the effect 
that the person concerned is liat4e to be transileff ed anywhere in India. did not make 
hint eligible for (lie grant of Special Duty .4nowance. 

SPme..employec3 wo'rking in*NE rtgio'*n wlio were not eligible for grant of 
.
4661a.1 Dutyk Aflowance-In secotdance With the orders Issued rforn dme to time 
JBitated the.issue of payment of Special Duty Allowance to tlicm before CAT,' 
Guwahati Beilch and in certain cases CAT uplield the prayer of employees. The 
Central Government filed appeals' against ICAT'orders which have been' decided by 
Supreme COW of India in favour of U012 'Me 14oh'ble Supreme Court in judgement 
delivered oil 20.9.94 (in Civil Appeal No. 3251 of 1993 in the case of Uol and Ors 
V/S Sh. S. ViJaya Kumar and Ors) have upheld tile submissions of the Government of 
India that C.O. civilian Employees *who have Ali India Transfer Liability are entitled 
to tile grwit of Special Duty Allowance on being posted to any station in the North 

.. - Eastem Region from outside the region and Special Duty Allowance would not be 
payabla.merely because of a clause In tile appointment order relating to All India 
Transfer Liability: 

In a recent appeal filed by Telecom Depwiment (Civil Appeal No.7000 of 
20QI.— arising out of,SLP No.5455 of 1999), Supreme Court orIndia has ordered on 
5.10.2001 that this appeal is covere d by the judgement of this Court in the case of U01 
& Ors. vs. S. Vijayakumar & Ors. reported as 1994 (Supp.3) SCC, 649 and followed 
in the case or U01 & Ors vs. Executive Offlicers' A ~ sociation 'Gtoup C' 1995 



It 
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(S u p p, SCC, 757. Therefore, this appeal is to be allowe4 in favour of the UOI. Tile 
Flon'.ble .  Supreme Court further qrdered IhRt -whatever amount has been paid to the 
cm0qyC:cS ~y. way of SDA will not, in any e.vent. be  recovered from them inspite of 
di~ fict that the appeaJ has been allowed. 

5. 	In view of the itraresaid judgements, (he critesia for payment of SpeciaJ Duty 

.AJIQwarkca, 44 ,up4eld by the.Supreme court. i3 reiterated as under.- 

"The Special - Duty Allowance shall be adrnissible to Central Govemment:. 
a 	f 	y employ~!es .  having AJI Indi' Trans er Liabilit on posting to North Eastern. 

region (including Sikkim) from outside the region.", 

AJI cases for grant of Special Duty Allowanoe includin& those of All India Service 

OfFicersmA, be rcgu lated strictly in accordance *iih the above' men't ioned criteria. Y 	 -1. . 

6, 	All the Ministries/Deputments etc. are requested to keep the above 
,instructions in view For strict compliance. PuriLher. ' as per direction or Hon'ble 
Supreme Court, it has also been d.ecided that - 

'The :amount already paid on acogunt of *Special Duty AJI *owance to the 

ineligible persons not qualifying the criteria-mentioned in 5 above on or before 

5.1 , 0.2001, which is the date of judgement of the Supreme Courl. will be 
Nvn ,  ved. However. recoveries, if any, already ipp4e- need'not be refunded. 

The amount paid on accodni 

' 
of Special Duty, Allowarice to ineligible persons 

after 5.10.2001 will be recovered. 

T. 	-These orders will be applicable mufa(is mufcW&s for regulating the claims of 
Wands Special (Duty) Al16vance which Is payable on the analogy of Special (Duty) 
-Allowance to Cenual - Go~emment Civiliart emplcqft 	rvi p, it ng -  in the Andaman & 

McOar -and Lakshadweep Groups of Islands. 

! 8, , ln their application to employees or Indian Audit & Acc-ounts Department, 
tbes6 orders issue in consultation with the Comptroller and Auditor General of India. 

(N.P. Singh) 
Under Secretary to the Government of India. 

All Ministries/Departnients of tlio ~ Government of India, etc. 

Copy(with spare copies) to C&AG,. UPSC etc. as per sWdard endorsement 

list. 



No.20)Admn(Q/200o(1)-423 
INTELLIGENCE BUREAU 
(Ministry of Home Affairs) 

Government of India 
.:~ . - " i 
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ANWEX  ORE - 

New Delhi, the 14-05.2003 

Subject: rjarifica-Up-n on paynnnt of 	uty Iowa  LE2Wal-lD  Al 	nQC for dvillan 
SMR10yees of -the.Qntral 	2ervina–in the Sta APA  Union Terr.11totiga  of  hattlizzaakem Realon IndLiding 
Sikkim. 

Certa!n points of doubt on admissibility 
I 
 of SDA to various categories of 

employees and the position clarified by Ministry of Finance vIde their I.D. No.11(3)/02-E.II(B) dated 12.03.03 In view Of the latest MoF OM No.11(5)/97- E-11(B) dated 29-05.02 are given in Annexure-1. ' i 

It Is requested that SDA claims of Individual employees may be processed, 
Inter-alia, In the light of the given clarification. 	I 

K. ~.r a h ail&r~ 

U—Eru 
	 Assistant Director 

.1. IDS : Ahmedabad, Chandigarh, Chennal, Delhi, Guwahatl, Hyder -abad, Jaipur, 
Kohima, Kolkata, Itanagar, Lucknow, Nagpur, PaLna, Shillong, 
frivandrum 

DDs: Alzawl, Bangalore, Bhopal, Bhubarx!strwer,, Jammu, RaIpur, Ranchl,, 
Srinagar, ShImla, Varanasi,, Shtvpuri ' - 

4.ADDs: Amritsar, Guwahtl, Hyderabad, JamsWpur, Kolkata, Meerut,, Mumbal, 
Patna, Siliguri, Varanasi 

5.~WAgartala, Alzawl, Ahmedabd, Aligarh, Amrftsar,, Bareilly, Bangalore 
Z--'ADs:  Bhopal, Bhubneswar, Chandigarh, Chtmoi,, Dehraclun, SIB Deihl, 

Dibrugarh, Gangtok,, Hyderabad, Imphal,, Itanagar, Jammu, Jaipur, 
Kalimpong, Kohima, Kolkata, Leh, Luduxm,, Mumbal, Nagpur, Patna,, 
Panafl, Pune, tSfillfo–n—  (at 

	

d,-> Siligurl, ShImIa. Srinagar 	Jammu), 
SC-Mumbal, SC-Ko-~ta, Trivandrum, VUayawada. 

CHIO, Chennal 
FRROs: Delhi, Mumbal, Kolkata 

~
6 ,,  for Inforrnation to:- 'icopy 

ADS ,. Accounts, Budget, C111, CV, Cash-111, E, G, Trg. and Sr.AO at 1B Hqrs. 
SOS: CIV, CVI, Cash-1, Cash-11, Exam. Cell,, Gl,, G2, 171nance Cell & Pension 

Cell at IB Hqrs. 

.4 



Points of Doubts Whethe( SDA will be admissible or not 

Whethe'r SDA will be admissible to.-, 
No 

A pomon belongs to outside NC Region but posted on 
first appointment In the NE Region after selection 
through direct recruitment based on the tecrultrnent 
made 	on 	All 	India 	basis 	and - kaying - - a 
common1centralized 	seniority 	list - and 	AN. ,  11nd4L 
Transfer Liability 

 An employee hailing from NE Region selected on U,* No 
basis of an All India Recruitment Test end borne on, 
the 	Centrallsed - cadre/serAce 	having 	conumm . iot, 
seniority ,  and 	All 	India 	Transfer 	Uability 	on 	fitalt 
appointment and posted in  NE  RSUion. 	I I .. 

. 	. 	. 	1! 	114 
(ill) A person: belongs to NE Region was appointed as No 

I Group ,*G~ or 17 employee based on local temdmnt -3rit 	i 
when there were no cadre rules for the post (prior to 
grant 	of - SDA 	vide 	Minis4y 	of - Finance 	OM 
No.20014/2/83-E.IV 	dated 	14.12.63 	and 	20.04.87 
read with OM No.20014116186-E.fl(B) dated 01.12.88) 
but subsequenUy the post/cadre was centralised with 
Common Seniodty List/Promobon/all India Tiansfef 
Liability etc. 	on his continuing in the NE Region 
though he can be transferred out to any place outside 
the  NE  Region having  All  India Transfer Llabili!y. 

(jy)" An employee having n common All India seniof itylAil Yes 
India Transfer Liability belongs to NE Region and 
subsequently posted outside NE Region: whether he 
will be eligible for SOA if postedAfansfetred to NE 
Region.____ 

-An 	employee, 	having 	All 	India 	Transfer 	Liability Yes 
common All India seniority, 	hailing frpm NE Region. 
posted 	to 	NE 	Region 	initially 	but 	subsequently 
transferred but of NE Region and re-reposted to NE 
Regio 	after serving sometime in non-NE-  Re 9*n. 

(vi) The 	MoF, 	Deptt. 	of 	Expenditute. 	vide 	their 	UO in case the employee hailing from NE 
No. 1 1(3)/95-E.II(B) dated 7.6.97 have clarified that a Region. Is posted initially within NE Region 
mere clause in the appointment order to the effect that he 	is 	not 	entiged 	to 	9DA 	till 	he 	Is 

the 	person 	concerned 	is 	liable 	to be transferie-d transferred out of that Region and re- 
anywhere in India does not make him eligible for the posted again. 
grnnt of Special Duty Allowance. Detelmination of the 
admissibility of the SOA to any Central Government 
Civilian employee having all India Transfer Liability will 
be by applying the criteria (2) whether recruitment to 
the Service/Cadre/Post has been made on All India 
basis and (b) whether promotion is also done on the 
basis 	of 	All 	India 	common 	seniority 	for 	the 
seryice/Cadre/Post as a whole. 	Based on Ilia above 
criteria 	all employees recruited on the All India basis 
and having a common seniority'list on All India basis 
for promotion etc. are eligible for the giant of SOA 
irrespective of the fact that the employee hails from 
NE Region of posted to NE Region from outside the 
Region. 	I - 

0 
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Points of Doubts - . 	I Whether SDA will be admissible or not . 

'Nhat should be the norm for payment of SDA I.e. on It has already been clarified by MoF that a 
fulfilling the criteria of All India Recruitment Test & mate clause In the appointment order 
promotion based on All India common seniority. regarding All India Transfer Liability does 
having been satisfied, are all the employee3 e0gibile not make an employee eligible for grant of 

for the  grant of SDA? SDA. 

The amount already paid 'on account of Whether the payment made to some employe" 
hailing from NE Region and posted In NE Region be spedal Duty Allowance to ft Ineligible 
recovered after 20.9.94 i.e. the. date of decision ollothe peirsons not qualifying the criteria on Of 

Hon'ble Supreme Court and/or whether the paymerit *before 5.10.2001, which is the date of 

of SDA should be allowed to all employees including judgement of the supreme Court will be 

those hailing from NE Region with off ect from the date waived. However  -  teomdes,  4  any, 

of their appointment if they have All India Tranzfer already made need not  be 
 - 
rem—t  NEED 

Liability and are promoted on the basis of An kxfia NOT-  BE  refunded.  Tbe  amount paid  o 

Common Seniority List. 4ill p2Munt of Special  QyAy  Allowance to 
Ineligible Persons after 5,10,2M  Y~Jjl  be 

recovered. 	A copy of MoF OM 
No.11(5)197-Ell(B) dated 29.5.02 Issued 
by the Govt. based on Supreme Court 
judgement dated 5.10-01 is also enclosed 
for information and further necessary 
action. 
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MA us 

A.2302213120021MF.CGA(A)1csL1 4-0c) 

CONTROLLER GENEPAL OF ACCOUNTS 

MINI5TRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 
LOK NAYAK BHAVAN 

NEW DELHI 
Dated 8 July 2003 

To 
The Pr.CCA, CCA, CA, 

CBEC, CB()T, Agriculture, C), Health, I&B,\-Mlnes, Home, 

Industry, Planning, & IT 
New Delhi. 

Sub: Combined Seniority List JAP(Civil)--21002 batch. 

Sir/Madam, 

I cim directed to enclose fhe.Combined 	Seniority List 	0 T 

JAO(Civil) 	qualified 	candidafes 	of 	2002 	batch. 	You 	are kindl y 

requested to go through the details therein and 	send 	in your 

confirmation of the data by 25-7-2003. Discrepancy, if any, may be 

pointed out immediately. 

Yours ithf ul ly, 

Assistant Controller General o Accounts 

r 
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~,umblNt::U '5ENIURITY LIST OF JAO(C) PASSED OFFICIALSOF 2002 BATCH 

,R. 

140 
. 	, 	I 

INDEX U0. NAME SISH. DATE OF 
BIRT H 

I 

BATCH  
I  
ZIATE ENTRY AS 
'—OC14CCT-IIDEO ETC 	IRECOKENING 

DATE OF 	IMINISTRY/STATIO 

SENIORITY 

IN OF PRESENT 
POSTING 

STATIO14S OPTED 

2079 2&-Jan-61 2'~02 .ci83(Acc ,.'.) 05-oc"-83 CBDT/Patna i) aum. Var3nasi. Kok- W2. kiwpbai, 

J*t-,3nc, Pune. N,,gpL:., ..Nasik, 

2 2c,  -1  5 1. 1.;,noi Kurnat 2002 	:1101*0F(Accu) I 2-0 -ct—c a CWT/Palni patna, Varanisi. 
"r haric, Punc. N.-i9pur. Nas:~ 

3 2202 R.Raju(SC) 20-Apr-63 2002 -1.7.69(Acctt) 31 -Jul-89 HealthIP'Cherry 

49 '2224 manoranian Das(SC) 01 -J3n-59 2002 9. 3.8 4 (L D C)J 

:5.1 2.89(Acctt) 

26-Dec-89 Home/Shillong Kolkata 

5 2101 Narencra Kumar Verma 25-Sep-61 2002 -1 .2.90(Acctt) 12-Feb-90 CBEC/Patna 

6 2102 G.Kanaka Narendrudu(SC) 02-Jun-62 2002 7.5.3.90(Acctt) 26-tviar-90 CBEC/Guntur 

7 2154 Sukant3 Saha(SC) 27-1,Aar-64 2002 -',.8.92(Acctt) 31-Aug-92 IT/Delhi 

3 20110 T.Revathi 14-Jun-66 2002 2.10.1988(LDC)/ 
5.1.93(Acc,t) 

15-Jan-93 CBDT/Hyderabad 

9  12268  JK.M.Shaju 29-May-69 2002 

1 

 1.2.93,(Acctl) 	-T I-Feb-93 I&B/Nagput(GLC) North Ezi -;t. Kolk3ta 

10  2345 Bibahas Basak 21 -Sep-67 2002 D. 3.9 3(Acc, 't) 304Aar-93 Mines/Shillong ZoochBehar, SiligUfl. j2'-P31gUfi. M31d3. 
Bolpur 

11 12405 Subhas Chandra Das 10-jul-69 2002 26.10.93(Ar-ctt) 26-0c ~-93 UD/Kolkata 

12 2103 Bithash Kumar 14-Jun-68 2002 -'..5.94(Acctt) 31-May-94 CBEC/Patna 

13 P:ashant Kumar C 1 -t~iz. -69 2002 2,!:)i95(Acc(I) 24-Ma(-v5 CBDT/Allahabao Delhi, Allahabad. Luck:-, ,:Pw 

14 2006 Rckha 0ahiya(SC) 04-Jul-71 2002 -5.8.95(Acctt) 16-Aug-95 Agriculturc/0011i 

A/ 
I 1 
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16 
Izh' h K ~.,, a, 

11 12252 
N.Venkata Subramanyan 

18 i U 
-'-Z'obhan:a S wa in  

19 2426 7 —R—V,--  

20 22-04 
V Shanv Prakash 

21 291 
E-Soundra Pandian(SC) 

22 2056 
JL;C;eev Kaur 

23 2295 
Urnesh Chandra Srivastava 

24 2362 ?.'.R.Gokhe(ST) 

(UrPA-S-S-ED OFFICIAL50F 2002 BATCH 
I B-Nov-69 2002 'J"35(Acca) 27-ov,-95 

Home/Delhi 

26-Dec-71. U-02 
0 1, Feb-S5 

CBECIVizac 

'127-Jvl.67 2002 
01 ;0 -5/ 1- 996(Acctt) 	

0 1 4.1ay.96 
I lndu'l(Y/Chennai 

;02-?Aar- ~o 2002 
2 '.  12-96(Acctt) 

23-Dec.96 
GBEC/Kolkala 

08-Jul-74 2002 
8-5'95(LDC)/12.2-99(Acctt 	12-Feb-99 

UD/Chennai 	~ henm:i 	
-angat Say, Kar 

19-Nov-73. 2002 1 5-5-96(LDC)/j.3.2000(Ac 01-Mar-00 
Nicobar 

c-') I&B/Delhi 

21 -May-71 2002 15-7.96(LDC)/ 
I 

I 22-1.4ar-00 
22 .-3.2000(Acctt) CBEC/Chennai 

I
115-jan-74 2002 2-,.8-C-6(LDC) 1 O-Apr-00 

10 .-.2000(Acctt) CBDT/jullandhar 

f ,'4-Jun-73 
1 

2002 17 7 - 9-3 (LDC)/26.3.2001 (A 26-Mar-01 CC-,) I& S/Lucknow 

114-Sep-74 2002 22.1..97(LE)C)/ 
25-Eeb-02 

25 -2 . 2 002(Acctt)' -. Plan ing/Nagpur 

u 
	 I 
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PAO/ARI,Estt/PF/SDA/2005/ 

No . ................................ 

Goverintic-illt of India 
Ministry of Home Affairs 

pay  & Accounts Off1cQ (Assam Rifles) 
shmong - 793 003 

CD : 222603T 
2500807 

41rW-'XVAt—  I b'  
IJ 

. Date ... 	
.. 	

..... 

To 
The Senior ACCOUnts Officer, 

Pay & Accounts Office, 
Customs & Central Excise, 
MG Road, Shillong. 

Subject 	Drawal of Special Duty Allowan . ces . 
In respect of Shri Monorarijan 

Das, Junior Accounts Officer. 

	

Sir, 	
With reference to your letter No. PAO/C13EC/Estt/Staff niatters/SDA/5-06 

dated 20.6").2005 oil the subject cited above, I ain to state that Shri Monoranjan Das, 

Senior Accountant of Pay And Accounts Office, Assam Rifles, NU-1111, Shillong was 

posted to tWs office oil 16.4.1934 oil transfer from Ministry of Home Affairs, North 

Block New DOW. 

	

y 	in this context, I am to inform you that Shrl Monoraiijan Das Ex. Senior 
Accountaiat of this office had represented tilrough proper channel to the Chief 

Controller of Accounts, Ministry of Home Affairs, Ncw-Dellil fdr granting the benefit 

of special duty allowance with formal recommendation of Deputy Controller of 

Accounts, NIHA, Shillong. It is noteworthy to mention that although Shri Monoranjan 
Das, Senior Accountant had been representing to the authority through proper channel 

in several occasions, the decision of the authority had never been communicated to 

this office for reasons not known to this office. 

This is for your information and funher necessary action. 

Yours faithfully, 

Accounts Officer. 

V 

Pll`~ 'I ~~/ 



~-~ 3-6 - 	
to A 

Declaration ror  SDA  claim 

This is to certifv that I had heen initially appointed as LDC in the Administrafive 
ntnlr~l &tcrr(vii:! , , Room No.96, Nordi Block N.;w D';lW on 

— - ~. I '(12'5/I0/X2-Ad.I(B) dated 09.02.1994 and 19.3.1984 in ptimitim-. flo N1 11 1 1% () '' ' 

s 	.1 	 'hillong vide MHA No.A-22015/17 184-,Ad.I(B) 
datcd 01. 4. 1 

in mis connection I hereby declare that at no point of titne I had represented for 
transfer to Shillong or at any place located outside DcHii, wWch is also ';'-ident from the 
transfer order issued by the Ministry. 

Hence, the transfer order was an admini-orative decision and the claim for my SDA 
is My justified in the fight of Hon'blc Supreme Court Judgement datcd 05.10.2001 
conveved Aide Ministry of Finance O.M. No.11(5)/97-E.11(B) dated 29.5.2002. 

NtecL Shillong 
the l6d November, 2005. 

a4  e) 0 	
T (MfANIO~RAN DAS 

JAO, PAO, CBEC, Shillong. 
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A-32014/'/2002/MF.CGA(A)/GR.b/VoI III/Policy/316 
Govern'men,t,of India 

Ministry of Finance, Delpa'' r' :tment of Expenditure 
Controller Ged'eral Of Accounts . 	. 	G Vh  Floor, Lo'k Na I yak Shawan, 
khan Market, NeW Delhi- 110003 

Dated : 20 11' March, 2003 

Shri /.Ms..'*) ,- . 
Pr-QCA/CCA/CA ........ 
Ministry / Department 
New Delhi. 

41 	Subject: T 
. 
ransfer policy of Jr.AOs/AAOS/PAOs/Sr.AOs 

..k~Sir/Madam, 

As you are aware, the promotion and allocation orders to 
various Ministries/Deparlments as Jr. Accounts Officer and Pay and 

okccounts Officer are issued by this office after taking into account the ptions of 'he empanelled officials for their preferred stations 
of posting 

even thouoh Recruitment Rules provide for All India Transfer Liability. 
All those V;ho give their option for posting at a particular station(s) are 
not considered for promotion at any other station even though they are 
eligible for promotion on the bas'is~~ .bfjoeir position;'Iir~ the Panel. The present practice of posting of JAQ ~/AAOs~ and PA&iSrAOs based on 

/options given by the fficers concerned: has gen6iai" 

C~4 	

~d large number of 0) administ'alive probleM whereby. :cOsi .derable nuibber of vacancies 
exist at diferent stations while q6a' U'ed/ eligible pe* ~1  sons are awaiting 
prornotior: at some stations becau's'e'"'6f their opti ' ' on ;  for posting at a 
particular station. The proble'm 'has b''ee' n"eh' gaging the attention of the 
Controllcr General of Accounts for ~ tlbite` some tim-e. Considering u 

/ Ilt 

To 

el 	- 
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transfer policy which 
v a r i o6s' aspects it has been decided to lay down a 	ecisions have would be uniformly applicable. Therefore, the following ci 	It. 
been taken ', 

In rlpspect of vacancies that are projected to arise during a given 
perfod an equal number of empanelled officials will be asked to 

- for posting on prohiotion to any number of givq' preft.-re-ri .ce, 
stations of their 

I choice. In the absence of preference(s) an 
inclMdual's willingness for posting to any 

I 
 station will be 

presumed. the concerned officials will, be accommodated at 
one of the ' stations of their choice to the e ~x tent that is 
administratively possible. In case it is not possible to 
accommodate thei ~ preference they will be posted compulsorily 
at any station as per the administrative convenience under 

a condition of clause of Alllildia Transfer Liability which is 
.service in the Civil Accounts Organisation. 

The promotions/transfers will be done. strictly on the basis of 

seniority in the panel. 

Refusal for promotioll will be dealt in accordance w::th 'the DOPT 
instructions coiitained in office memorandum No. 22011/5/86 

Estt(D) dated 10.4.89, as amended flom time to time. 
These 	inSt(Lictions 	inter-@Ila 	include 	enforcement 	of 

promction/disciplinary action/debarment. Refusal of promotion 
should not be taken to mean that those refusing promotion 
cannot be posted by the CGA to any other station in their 

existing grade. 	
3 

-itck" 

0 

The tenure of posting.will be 4 MTea~rs in all cadres i.e. JAO/AAO 
and PAO/Sr.AO. This will facilitate mobility for inter-station and 
inter-Ministry rotational transfers. 

Three months before completion cf tenure of 4 years a 
JAO/AAO or PAO]Sr.AO may, if he/she so wishes, send to this 

fer to any station(s). The preferences office preferences for trans 
will be considered depending upon the availability of vacancy 
and in public interest. 

(6) 	
In order to accommodate an officer at a place of his/,her 
preference, who has completed his tdnufe of 4 years, the junior- 

' ~,e:outsicle most at such station amongst those ~who have not d.0 
date the 6ffl ; cia'I'corning posting, will be transferred to accommb 

from outside. Ho 
. 
weier, if *any oth 

. 
er officer is willing ~ for, posting 

to a given station he/she ill be consi 
, dered instead of the junior 

most. This will apply'm the case of rotational transfers. -also. For 
d b :this office this purpose the likely vacancies will be' circulate 	yi , 

twice in a year i.e. three months before the rotation I @I transfers 

falling on I" June and.1 1' Decem ~ er each ~ , - ear. 

(3) A - 12011/l/.2 0 2 7/  
M P 6) A (A) 	IV, ~ .. ~; 

/ Po&*7 	30.4.04 
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All those posted in North-East and Andaman 
islands will be governed by the instructions of DOPT 'as -­­­-  
contained in OM No. 20014/3/83-E-'IV dated 14"' December 
1983, as amended from time to time. The tenure woula be 2/3 
years, as the case may be. 

The period of leave, training etc in excess .  of 30 days per year 
will be excluded in counting the tenure. 

	

.(9) 	Officials who are due to retire within 2 years will not be 
iransferred. 'In case they want 

. 
the station of choice'fo 

. 
r po3ting, 

efforts will be made jo accommodate th&n at such a *  station 
based on their option. -, 

The above mentioned ,  transfer .  policy will be implemented froin 
l s'April 2003. 

.be given wide publicity by It is requested that this may please ':. 
bringing it to the notice of all concerned including those working against 
encadred posts or on deputation to outside 6ffices. 

Kindly acknowledge receipt. 

(U.K.IVIAITRA) 
A. Controller General of Accounts 

~4 

TJ 

J 

A"M R M': 
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To 
The Pav &Accounts Officer, 
Customs & Central Excise, 
Shillong. 

Sub: Pover of grant QLSXcial  (Du!y) Aflowince. 

Sir, 
I would like to rciteratc my earlier representation date 16111 

 D"x-mbcr'2004 for 
gxanting the benefit of SDA to me by virtue of Pr.A.0.. CBEC. New Delhi O.M. 
No.Admn./1(27)/Shfllong!04-05i'1622 dated 02.02.2006. 

W 	That Sir, hailin2 from N. E. Region I was appointed as LDC in the Central 
Se,cretariat, MHA, ' New DeH and subsequently transferred to PAO (Assam Rifles), 
Shillong with effect from 16.4.1984. 1 fidlill the sole criterion as per aforesaid O.M. 

(ii) 	That Sir, it is clearly stated in para 3 of the above O.M. that " The 
Competent Authority has ordered that those officers/officials of PAO (Shillong) CBEC, 
who fulfill the eligibility condition shall be entitled for grant of Special Duty Allowance." 

L therefore.. fenently appeal to your discretionary power kindly grant me the 
benefit of SDA as there has been no ambiguity,  regarding admissibility of SDA iii my- case 
what so ever. 

Dated, Shillong 

the 8th 
 February'2006. 

Yours faithfully 

(MANIOR =IJA~h) 
JAW, CBEC, Shillong 
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IN THE CENTRAL ADM[INISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

In the matter of-
O.A. no. 33/06 
Monoranjan Das ... 

Applicant 
-Vs- 

Union of India and ors 
... Respondents 

-AND- 

In the matter of: 
Written statement on 
behalf of respondents 
no. 1,2,,3,,4,5 and 6. 

(WRITTEN STATEMENT ON BEHALF OF RESPONDENTS NO. I TO 6) 

MArl-5A-WMA . ...... presently working 1, Sri V.Fanai son of ... L ........................ 
as a Deputy Controller of Accounts, Ministry of Home Affairs, Shillong do 
hereby solemnly affirm and state as follows :- 

I . 	That I am the Deputy Controller of Accounts, Ministry of Home 
Affairs, Shillong. The copies of the aforesaid application have been served 
upon the respondent no. I to 6. In the instant application I have been included 
as party respondent no.6. I have gone through the same and being the 
De puctit,  Controller of Accounts, have understood the contents thereof. 
I have been authorized to file this written statement on behalf of the 
respondents no. Ito 5. 

2. 	1 do not admit any of the averment except which are specifically 
admitted hereinafter and the same are deemed as denied. 

3./  —That Sri monoranian —6a—sthe applicant, was initially appointed as 
Lower Division Clerk in the Central Secretariat Clerical Service  (C.S.C.S) 
caZie 'with-e 3.84 and posted at Ministry of Home Affairs (P) 
until fin-ther order vide letter no. 12025/10 8 -Ad.I(B) dated 26.03 
.1984 as appears in Annexure 2 of the application. Thereafter vide letter 
dated 08.08.95 the Government of India issued an office order clearly stating 
that the service of the applicant has been placed at the disposal of the P 
and Account Officer, Assam Rifles, Shillong -with effect from 16.04.84 in 
t ' same c aci ence it cannot e said that the applicant was -trans rre-
fro  jn~~Ihi  to Shillong. Further the applicant is a permanent resident o 
Tripura (West) which falls in the North Eastern Region. 

That the appointment of Sri Manoranian Das carries with the liability 
service in any part of India and in pursuance to the offer of appointment 
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dated 09.02.1984 he was appointed as L.D.C. So far the SDA for civilian 
employees of the Central Government serving in the state and union 
territories of North East region (including Sikkim) are concerned, the office 
memorandum dated 22.03.99 and subsequently 29.05.2002 issued by the 
Government of India clarified and the criteria for payment of SDA as 
follows:- 

"The SDA shall be admissible to Central Government 
employees having All India Transfer Liability on posting to 
North-Eastern region (including Sikkim) from outside the 
region. 19  

Thus, thereby the officers/employee those recruited/ promoted within 
North-Eastern region are not entitled to get the benefit of SDA. 

That in the instant case the applicant is a permanent resident of North 
Eastern region and being found fit of the results of the Clerk's Grade 
Examination 1981 he was appointed and was directed to report to Section 
Officer ADI (B) /Sec MHA, North Block, New Delhi for provisional 
temporary appointment as LDC in the CSCS cadre. Thereafter, he was 
appointed as LDC in the temporary capacity and until further order and was 
directed to report to Pay and Accounts Office, Assam Rifles, MHA, Shillong 
without TA/DA. Further in office order dated 08.08.85 it has been clearly 
mentioned that the service of the applicant is placed at the disposal of the 
Pay and Accounts Officer, Assam Rifles, Shillong, with effect from 16.04.84 
(FN) in the same capacity. Hence from the above it is crystal clear that the 
SDA is not admissible to the case of applicant. 

Reply to the facts of the case:- 

6.1 That with regard to the statements made in paragraph 4.1 the humble 
answering respondent begs to state that the applicant was initially appointed 
as Lower Divisional Assistant in the C.S.C.S cadre with effect from 
19.03.84 (FN) and posted at Ministry of Home Affairs (P) New Delhi vide 
order dated 26.03.84. Thereafter another order was issued on 20.03.85 by the 
Government of India stating that the applicant would be on probation for 2 
years from the date of his appointment. 

Further in office order dated 08.08.85 under no.22015/17/84-AD. I (B) 
says that the service of the applicant was placed at the disposal of Pay and 
Accounts officer, Assam Rifles, -Shillong with effect froml6.04.84 in the 
same capacity. The applicant joined in his service in Shqj2n&.2~~, 
Further the applicant is a pe manent resident of TrippLa. 

A copy of the joi i report dated 16.04.84 is annexed herewith and Ming 
marked as Annexure-A. 

6.2 That with regard to the statements made in paragraph 4.2 of the 
application the humble answering respondent begs to state that the applicant 
carries with the liability to service in any part of India and vide appointment 
offer order dated 09.02.84 he was appointed as L.D.C. In this connection it 
is stated that the Government of India vide office memorandum 

0. 
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no.0 I 8014/2/90(PF)/MF-CGA (A)/LC/223 dated 22.03.99 and subsequently 

29.05.02 clarified as follows :- 
"Central Government civilian employee who have All India 
Transfer Liability are entitled to the grant of SDA, on being 
posted to any station in the North-East region from outside the 
region and SDA would not be payable merely because of clause 
in the appointment on relating to All India Transfer Liability." 

Thus it is clarified that the SDA is admissible only in those cases 
where criteria of posting from outside to North-east region is satisfied but 
not in the cases where officers/employees are recruited/promoted within 
North East region. 

6.3 That with regard to the statements made in paragraph 4.3 of the 
application the humble answering respondent begs to state that as per order 
of MHA dated 08.08.85 under A-22015/17/84-Ad I(B) it has been revealed 
that the service of the applicant of C-S-C.S cadre are placed at the disposal of 
the Pay and Accounts Officer, Assam Rifles in the same capacity and he was 
posted to Pay and Accounts officer, Assam Rifles, Shillong without TA/DA 
vide letter dated 03.04.84 as appears in the Annexure 5 and 3 respectively of 

the Original Application. 

6.4 That with regard to the statements made in paragraph 4.4 of the 
application the humble answering respondent begs to state that the criteria of 
All India Transfer Liability is not sufficient for grant of Special Duty 
Allowance. The Special Duty Allowance is admissible only in those cases 
where criterion of posting from outside to North East re—gio—ni—isaff—srie-d.—  

6.5 That with regard to the statements made in paragraph 4.5 of the 
application the humble answering respondent begs to state that the applicant 
was directed to report for duty in Ministry of Home Affairs, New Delhi and 
as per MliA letter no. A I 2025/10/82-Ad. I (B) dated 26.03.84 he was posted 
vide date of appointment order i.e.19.03.84 (FN) until further orders. 
Accordingly he was ftuther posted to Pay and Accounts Office, Assam 
Rifles, Shillong without TA/DA Ministry Home Affairs, under 
no.22015/17/84-Ad. I (B) dated 05.04.84. 

6.6 That with regard to the statements made in paragraph 4.6 of the 
application the humble answering respondent begs to state that the Office 
Memorandums dated 22.03.99 and 29.05.2002 clearly say that SDA will be 
admissible for the Central Employees only in those cases where criterion of 

I yoggrig from outside of North ast region is satisfied. A mere clause in the 
ann cerned is liable to be 4mintmen 	the e 	that 	erqnn enn 

flqp in TnAin did not make him eligible for the 0=1  Off 
~S- 

In the instant case the applicant is the permanent resident of North 
East region being found fit on the results of Clerk Grade Examination, 1981, 
he was directed to report to the Section Officer, Ad.1 (B) Section, MHA, 
North Block, New Delhi, for provisional temporary appointment as L.D.0 in 



C.S.C.S. cadre of the MHA. Accordingly on his reporting he was appointed 
as a LDC in a temporM  capacity and until ftu-ther orders he was posted in 
AM&gj*mftgLr~~dir~ectedjo report to Pay  annd . 

counts Office, 
Assam Rifles, M1-1A, Shillong without TA/DA as appears in Annexure-3 of 
the gin p ication. Further as earlier stated in the order dated 08.08.85 
it is also clear that the service of the applicant has been placed at the disposal 
of Pay and Accounts Officer, Assam Rifles, Shillong w.e.f 16.04.84 (FN) in 
the same capacity. (Annexure 5 to the Original Application). 

6.7 That with regard to the statements made in paragraph 4.7 of the 
application the humble answering respondent begs to state that in reference 
to his representation praying for extending the benefit of SDA in fact was 
replied vide letter dated 19.07.2000 informing that he is not entitled for SDA 
as his services were placed at the disposal of Pay and Accounts Office, 
Assam Rifles, Shillong. 

6.8 That with regard to the statements made in paragraph 4.8 and 4.9; 1 
reiterate and reaffirm the statement made in paragraph 6.7 of this written 
statement. The humble answering respondent begs to state that as the 
applicant was appointed to fill up the vacant post of Lower Division  Clerk 
and was placed under the disposal of Pay and Accounts Oft~!ce,  ~~ 
Rifles Shillo nnd jq nnt tiansfe from New Delhi to Shillqn ce he g,  hed 
is  not fulfilling  the criteriay~~~~~~~~ 

6.9 That with regard to the statements made in paragraph 4.10 of the 
application the humble answering respondent begs to state that in the Office 
Memorandum dated 29.05.02 as appears in the Annexure- I I of the Original 
Application it is clearly mentioned that , 

"A mere clause in the appointment letter to the effect that the 
person concern is liable to be transferred anywhere in India did 
not make him eligible for the grant of Special Duty 
Allowance." 

In the instant case the applicant having the All India Transfer Liability 
but his posting at Shillong in fact was not transferred. 

6. 10. That with regard to the statements made in paragraph 4.11 of the 
application the humble answering respondent has nothing to make comment 
on it. However he does not admit any statements which are contrary to 
records. 

6.11 That with regard to the statements made in paragraph 4.12 of the 
application the humble answering respondent reiterate and reaffirm the 
statement made in paragraph 6.6 of this written statement. 

6.12 That with regard to the statements made in paragraph 4.13 of the 
application the humble answering respondent begs to state that regarding 
non-consideration of the applicant for grant of SDA was considered by the 
competent authority and accordingly was replied to that. 



S- 

6.13 That with regard to the statements made in paragraph 4.14 of the 
application the humble answering respondent reiterate and reaffirm the 
statements made in paragraph 6.6 of the written statement. 

6.14 That with regard to the statements made in paragraph 4.15 of the 
application the humble answering respondent begs to state that his earlier 
representation was disposed of and he was communicated accordingly. 

6.15 That the answering respondent begs to submit that there is no merit at 
all and hence it is liable to be dismissed. 

I 
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VERIFICATION. 

1, Sri V.Fanai, son of 	presently 
working as a Deputy Controller of Accounts, Ministry of Home Affairs, 
Shillong do hereby verify that the statements made in paragraphs 

1 . 2- ~, 'g are true to my knowledge ; those made in 
paragraphs A,  E'-. are being matters of records of the 
case derived therefrom which I believe to be true and the rest are my 
humble submission before this Hon'ble Tribunal. 

I have not suppressed any materials thereof 

And I sign this verification on ....-.J~.Aay of ... Te. .4. ~X " 2 0 0 7. ~1-  

DEPoNENT- 

VJ 
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'6uwahafi  Bench 

In the Central Administrative Tribunal 

Guwahati Bench 

In the matter of  : 

O.A. No.33/07 

Sri Manoranjan Das 
Applicant 

-vs- 

Union of India & ors. 
.....Respondents 

In the matter  of 

Reply statement on behalf of the 

e*  

respondents to the rejoinder filed by 

ly  
the applicant. 

(Reply statement on behalf of the Respondents) 

I Sri.  V. Fanai, son of F. Malsawma, presently 

working as Deputy Controller of Accounts, Ministry of 

Home - Affairs, Shillong, do hereby solemnly affirm and 

state as"follows:- 

That I am the Deputy Co ntroller of Accounts, 

Ministry of, 'Home Affairs', Shillong. The copies of the 

rejoinder have been served upon the counsel representing 

the respondents. I have gone th rough the same and have 

understood the contents thereof. 

I 	f 
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	GuWahati Bench- 

That I do not admit any of the averment except 

which are specifically admitted and the same are deemed as 

denied. 

That with regards to the statements made in 

paragraph 1 of the rejoinder the humble answering 

re§q-ondent  begs to state thatithe  applicant was initially 

appointed as LDC in Central Secretariat w.e.f. 19.3.84 and 

posted at Ministry of Home Affairs (P) vide letter 

dt.26.3.84- and thereafter his ,  service was placed at the 

disposal of the Pay & Accounts Officer, Assam Rifles - 

Ministry of Home Affairs, Shillong w.e.f. 16.4.84 	vide 

office order dt. 28.6.84. The placing of the service of the 

applicant at the disposal of Pay & Accounts, Shill 

cannot be interpreted as being transferred from New D 

to Shillong. 

Apart from that the applicant is a permanent 

resident of Tripura, which is in North Eastern Region of 

India. Further in the Ministry of Finance, 0/0 the C.G.A 

O.M. dt. 22.3.99 it was mentioned that the "SDA" would 

not be payable merely because of the clause in 	the 

appointment order felating to  All India Transfer Liability. 

And that the applicant is being treated as one of the 

recruitee from N.E. Region itself. Therefore, the applicant 

is not fit for granting of any SDA. 

That with regards to the statement made in 

paragraph 3 of the rejoinder begs to state that as the service 

-~.r 

A 

of the applicant was placed at the disposal of Pay & 
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Accounts Office r, Assam Rifles, Shillong - an tJa. t h e 

applicant being a permanent resident of N.E.Region and 

recruited in the N.E. Region itself is not entitled to get the 

benefit. of SDA. It can be mentioned here that the non-

payment of SDA to the applicant is not arbitrary and 

opposed to the condition for payment of SDA. 

Further as the applicant was not transferred from 

Delhi to Shillong he was not granted the TA/DA and he 

never sought for TA/DA as he was awared that. he was 

posted at Shillong under the disposal of Pay & Accounts 

Officer, Assam Rifles, MES, Shillong which was not a 

transfer. 

5. 	That with regard to the §tatement made in 

paragraph 4 of the rejoinder that the posting of the 

applicant New Delhi to Shillong was never been treated a 

transfer as he was placed at the disposal of the Pay & 

Accounts Officer, Shillong. Hence, the question of Special 

Duty Allowance does not arise. Further his case for 

granting of SDA does not covered under the office 

memorandum dt. 29.5.02. 

......... Ve  ri [i ca h o  it  ......... 

k 
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VER IF I CA Tr I fON 

M 

I Sri V. Fanai, son of F. Malsawma, presently 

working as a Deputy Controller of Accounts, Ministry of 

Home Affairs, Shillong, do hereby verify that the 

statements made in paragraphs. ~r.'are true to 

my knowledge; those made, -in par ag-raphs ... ... ... ... ... ... ... are 

being matters of records of the case derived therefrom 

which I believe to be true and the rest are my humble 

submission before this Hon'ble Tribunal. 

I have not suppressed any materials there of. 

And I sign Chis verification on 	ay 

&IANI-ALD'IA A 

11 



11-HE (ZENVII-E-UL ADMOINIS-FRATIVE T-RdBUNAL 
U 
 A. AMAJI H-El -C-q: GUVVAkLkTI 

Additional Ikjoinder in', 

O.A.  No.  33/2007 cent 

SfurilMonaranja'111 Das 	Applicant 	5 ku, ~" 
Ver- 

r, T?'I ;Ilmoft Union of India Others, 	Respondents. 

NOEX 
1 	IN 0. Annexure 1 	Particulars Page 

---- Add~itional Rr-IcL-,-ndc--r 
1 	02., verification 

A Ll— Ida '--CTV Of  UL-C 10 11-1 

i 	04. B 1  Cc~py of the order da Led 29/ '11-9.04.08. 

of OT  

D Copy of order dated 30.05,08 

07. E 1 Copy of fhi-~ )Ud r' P-nf datPd 18-08.2005 in OA I B P-1  
NT 	

2550 /2004  0111 

S 

Filed by: ,  

Date: 05, 09-,08 	
Advocate 

_kMAA 
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I 
IN THE k-ENTRA. 1  ADMINISTI 'I( 

Central AdminIstratIve Tdbunai 

GiftAi4 A BENCI-1: G 1WAdH AM 
AUG 2008 

owe 
Giiwahat! Bendh 

Y In the 

O.A. No. 33 of 2007 

ZAIrt Manoranjan Das. 

.... Applicant. 

-Versus- 

Union of India & Ors. 

. ....... Respondents. 

in the matter of.  - 

Additionai rejoinder submitted by the 

applicant in reph,  to the statement 

fl-led by the resPondents. 

I.h.-I applicant at)ove narpted most Itiumbly and respectfuRy beg-- to state aS 

iinder; -  

that ividn, regard to the statements made m pa-ra 3 of the rc *p-ly to  the 

rejoinder applicant beg to state that from the posting order dated 

03,04.1984 (Annexuxe- 3 of the O.A) it is evident that t1he applicant was 

posted from -the office of the. fSecretariat, Nfinistry of Home Affairs, New 

tle Delhi to fl. Pay and Acco-unts,  Office (Assam Rifles) Sifflion- i,e, from 

E I  10 the IN.h' o side the ME Reg.,oq 	Region. it is stated that cadre of the 

;1-,,P_'ICaIIt has been changect to 	after hvo years of hi~ sevvice at 

Shillong and- his service' was not placed at the WS ~poSal 011WO (AIQ 

Shillong before his joining in Contra! Govt. service.' lWoreover, sevoice of 

-:Ir , -p,) 
I 
 xan 164 i.e. from his initial posting in the t to -a 1 -1 	it".iscountect W.e.l. -1 ~P.U,5.117 

oince otZ,,ccretanat, 1~1=stry of Home Iktlalirls, I'New LXIM, as such placing 

of the service of t1he applicant at the. diq-)osal of the'Pay. ancl Accounts., 

,,=op,g cannot make rum mengible for payment of SDA as because 

41 
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service of tfic applicant in the office of flic Z-)( crftlariat. 

Affairs, New Delhi is counted for afl,  purl lo 	T-herefore, b! ItIlf 
Ri c  1 ;79 IP q 

services rendered by the a -pplicaint in the offic of the'664ARPmennnistiv 

of Home Affairs, New Delhi cannot be denied. when the said service is 

counted for all purpose. Moreover, for the purpose of payment of SDA to 

-a resident of N.E. Region it requires that he should be posted from outside 

of the N. Eh. Region to the- N. E. lRegion. In the instant case applicant is a 

resident of N.E. I-Region and he was posted from outside of the KE, 

J  Region to the N.E. Region vide order dated 03.04.1984. T -herefore he is 

chg,ftble for payment of Speciall Vuly AfloTA-rance in terms of the Govt of 

India, Ministry of Finance O.M dated 1-4-1-7.1983, 011 .12.19-88, I-IOL96, 

22.07.98 as well as in tenns of O.M dated 291.05,20010"1 it is categorically 

stated that 'in -terms of clause 5; of the Govt. of India, Ministry of Finance 

O,M dated 29,0512,002 (A rtnex-are- 1111  to the O.A) applicant is entitled to 

~_ylnelit 01 Z_IVA as VeGIUSe tie 11aS Men poStUIL from outside the NE 

Region to t1he NE Region. 'Moreover, the recruitment and promotion of the 

applicant is being made on all India basis, as Such. he fulfills all -the cnitenia 

for payment SDA. 'rherefore, denial of payment of SDA to the applicant is 

illegaL ma-la-fide and the HonIble Tribuna.1  be pleased to direct the. 

respoi.idents- to pay SDA to the applicant since his joining in. N.E. Region 

on +r transfer and posting from INCW Velhi ividi arrear monetary benefit as 

well as payment of curTent SDA. 

to t1he stateirtend made in pa-ra.4 of the - ly to the hat -, 	- 

	

vith regard 	 . 12P 

re-Joinder applicant begs to scitate ttliat the IUN-n4c 	of Finance, Department 

of  
l"l-i—ture, E-11 ~B) Branch -vide letter bearing U.Nto.. H ~ 1) E.111  iW /07  

dated 26.02.2.007 it is darifie ~-! that there is no restriction for grant of 

Spedal Duty Allowance to Central Govi.'Employees if they are p ost,  c d o n 

th.ciT own Tequest and are entitled to SY -1-JAI as per criteria for . payment of 
, 

-.in para 	 1-97- 

	

A .is mentioned 	of the Finance Ministry's O.M. Isloi 11 

E.Il (B),  Clat- Cd 29J,5,2.005D. AS Such non-i ranting 0  ,f T g] 	IA/DA cannot be a 

ground of clemial ofpay-ment of SD A to the ap. A. AS Such applicant -115 pIICaP 

entitled for payment of SDA in terms of the clarification of the Ministry of 

Finance issued vide letter dated 26.0-2 , 10071 

-e 

E!-- 
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orto—,  of the letter dat 26,0- 	adblier .1ith 
and marked as Annexure-  'A. 

3. 	That it is, stated, that.applic"rIt in the meanwhile has been promoted to the 

Post of Assistant AccOunis Officer vide order bearing No. 
s  A 	8- 	ar -,82) J Ziju, t_10 P "I t Fill ,  1  !' 263 dated 1223. 055, 2008 while he was posted 

i  th P- t  c 0  c Q. 0 f 1  -'a ~,- a n d A c c o uq ts 0 ffi c,,,  . CqL  Kolkata. Again Idde office 

-4.2008 applicant 
order No. PAS/ 682) 2008-09  PaTtfile 1/ 109 dated 28/ 29. 0 
h,  s been transferred and posted to the- ofti, Ce of Executive Engineer, 

tr.7 of Urban Development, C.pWD, Tripura Centr  1 Divisio, a. 	n, 
Aga-r+.,.!,-. and h ,- has reported for d-uty at Agartala on 30.05,200,18 where he 
is posted now. As such it is very uquch evident ~th~t applicant also fulffis 
the crit '' of All 1ndia transfer liability  f(, Cna 	C 	r payment of SDA. 

f-opy of the... order dated 28/2M420$,'--)3.05,70'05 and 30.0-5.08 
are enclosed herewi th and marked as AnneXu 	C  and-  D 
respectively. 

--Iftat Miniflariv situated ca scs have earlier been deaitm by this'HorObie 
r.' n a! and.  vide i-tudgment and order dated -18.08.200015 in O.A, No. 
-C, 1 1004. (Shri Lienkhavrt~'tja- ng  -var+e  -v,, U'O'l & (")rs),  this Horcble 

Tribup h ul has been  please.  d 0  Pass appropriate directions -4pon the 
Tes-pondentsc therein  for  Co- nsiderat, - 	-)a on oft ~ ~,Ment of SDA to the apPlicant 
in OnA ~ No. 250/2-4-104, 

Copy of the. judgment and order dated 
11  8-08,2005 in 

O.A !& 250.11 2OC4 is enclosed herewith and marked 

as Annexu-re-  t. 

5. 
[hat in the facts and circumstances is stated above the Original 

Application deserves to be allowed xvith'cost. 

I 

I 
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5 AULG ~ 2008 

'?,"U ,vahati Bench 

V ERIFICAJ  !ON 

I, zin M-anoranjan Das, S) 1 0- tm Haripada, Das, aged about 49 xr earc 

Wc)r-'kd--qg as Assistant Accounts Officer in the Office. of the Executive 

Engineer, Ministry of Urbart 'Development, C.P.W,D, Tripura Central 

Blivision, Agartala, applicant —*n -C—he instant original application, do thereby 

that the statements made in, paragrapb I to -5  of fhe additional 

rojoup.cleT are trae to my knowledge and I have not suppressed -any 

matcrial fact. 

Am! 1 	t1us veri caltioll On, the.- day 01 August 200'& 

0 

. 

116~ 
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'fV@ Tribunaf,  

AUG  

GLiwahati Bench 

Ministry of Fi"Lc~o 
"'~n ~,~'itlililisc Dcpartn-lent o f rxpenditure 

-11 (B) Branch 

as  to w licther 
Sub" proposal seeking 	16011 , 	

: 011 , at their own 
the employees posLed/trallisferred 	Rcg, 

-11 outs -, cle the N.E. Region 
are eli gibje~ to. get SD A. 

request. frol 

R  eference  U. 
. 
O.N,.Adilin./1(27)/Sl-.Iil'1011g/06-07/2412 of OfF'cc Of 	

2 

ColAtro ller of Accounts (Central Exc
ise  & Custon-Is )- on pre-Pa9c ,  

Pr.Cliicf 
'Central S j)cC ;,-jj T-)uty Allowance to 

Thefe is r, 0 rcsln .ctioa for gra
,  t 

if th(~y 
. 
are po

sted on their own request and are entitled to 
Govt. 1-',"'PIOYC.e s 	c  It 

, 
o f SID I,Ikcis  nicntioned in para 

5 of Finance 

SDA as per critc6a for payi.1,1 I 	
d 29.5.2005(cOpY CIICIOSC6). -office 

Min i s t ry , s  0.1\4.No,ll(5)/97-E-1l(13) (late v i ed t  6ecide the cases of payincrIt 
of pr.  Chief. Contr 

, 
0 11e'r of Accounts is Id, S 

nr SMA accordingly- 

ktl I 

je f; controller Of 
I 1cr o f Accounts, 0/0 p Ch Shvi Arvind Kun"U, CO'Itrlo 	A G-C-1-U3 I 11 ,11ding, New DC111 i .  

Accounts, Celltr "A ' Excise  & 	------- - ------------------ 

-------------------------------- 

I 
- 

10 	t 	/2/07 , 1:~ ,l 1(11)/07, 
m/0 	u.0 N 

t'r, 	
. 



MI(T II I w; it, ()1 ,  11'.(11 	Central Adminis'l 	OTHbunal 
PI 	0 IN I , S OFF[CIE 

milles AUG MO 
of M; DeL 

Blizi ~vai 	ai -i Mal -ket "q 2"Li Fld 	4  N~ 
New Dellii-11.0003 	7,  L  7, :ILJ\A,'?hati Bench 

Tel: 246980 -12 	'I.'.,-Iefax: 246'154:76 

PAS/682)2008-0,9/Partfilc Ij ),( . I 	Dated 28.04.2008 

72- q 
1 0 C 0 1"Iti -O I ier 0 f Acco Li i its 
Central Accounts Office, 	

G 

Geolo'gical.Survey of India, 

Kolkata. 

SubiOct: Reallocati mi ot'jimior/Assistmit Acmink Officer.' 

Sir, 

In 	purSLI,-IIICe 	o I 	C G A's 	Offlice 	Memorandum 	No. 
A-2'-1 014/l/2007,/

`
"N4P.CGA/IMT/.]. ~l-'Z/1059-62 dated 24.03.2008 on the subject 

cited above,vid6 -which Sli.i Marioranjan Das, JAO of your office has been 
transferred and posted, in the sairic capacity to M/o TJrban Development, 

Agartala, you are requested to relieve Sh. Manoranjan Das of his duties with 
immediate effect with. iii ~ t, ,ticfioiis to report-- for duty at M/O Urb aii 
Dcvclopmeiit, Agat - t.ala. 

- , A~ Ivu-7 	~.OVNA ab A~~ (CACteN), 

Yours fai 1111111y 

Sr. Accou 4itsOffiic 
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Gover milent of India 
1 1RINCIPALACCOUNTS OFFICE 

Ministry of Steel & Mines 
Department of N4 ines 

~kl Floor Lok Nayak Bliawaii, Khaii Market, 

New Dell -ii-110003 
I'd: 24698012 	Tole: 24615476 

Fax No. 24645080 

Fb2W&0Va Tribunal PAS/6(82)/2008; 09/Part File I/ ~-6 L, 

5 AUG ?008 

71V 

OFFiCE-ORDER  L 	h Guvyrahati Benc 

In pursuance of CGA's OM No. A-32-0 -1,6/.6/2008-09//MF.CGA/AAO/86 dated 

24.04.2008, the following JAOs of Ministry of.Mines are hereby promoted to the post 

of AAO in the Pay scale of'Rs. 7450-225-115,00with effect frdni 01.04.21008: 

SI.  No. Name of the Officia! 	Office where postecl 

1 	Sh. Manoranjan Das 	PAO,'GSI, Kolkata 

2. 	Sh. K. 
r 
 M. Sh aj u 	PAO, GSI, Nagpur 

This issues with the approval of Chief Controller of Accounts, Min. of Steel & 

Mines, New Delhi. 

(Y) 

(MR. Ka d w ~al Cou  S Offj  

--,,,--Sr--Ac 	n s Off icer 

Copy for information.& necessary action to: 

1. The Accounts Officer, O/o the Controller General of Accounts, Min. of Finance, 
D/o Expenditure, New Delhi with reference to the said OM dated 24.04.2008. 

2/Sh. Manoranjan Das, JAO of PAO, GSI, Kolkata. 

Sh. K.M. Shaju, JAO of PAO, GSI, Nagpur, 

The Accounts officer, Pay &.Accounts Office, Geological Survey of India, Nagpur. 

The Controller of Accounts, Central Accounts office, Geqlogical Survey of India, 

Kolkata. 

o. The Office Order Folder. 

U- 



 

GOVERNMENT OF INMA. 
CE;NTRALPLIBLIC WORKS DEPARTMEN'T 

O/O. -I'l-IEEXIIC,U'I!IVI;i ~.N(;IN' 1;1-"It 
TRIFURA CENTRAL DIVISION- I 

AGARTALA AIRFIELD 
1~ 11- 10381) 2342250 

No:-  3(2)/ICQ-I/AGT/2008/ ~ 11 	Dated  30/05/0 8 

I  

- 

Toll"V1114 4  -11 	

~

51 
r,entral AdiTtill1skrat"'Trib"" 

 

,7 5 AU G 'b U 9  
In pursuance of CGA'S OM. No, A22014/l/2007/M 

17 CGA/IMT/EZ110.59 -  I 

'1062 daiud 24 ~ 03-08 conveyed by Asstl,- Con',;'011or ~ f P,ccounts: (Adrnn.) Princil)@l 	~,A t 

Account's ollice, Ministry of Urban Development, New Delhi Ohice Order No. 	a,; Be"I 
Gu 

477(A) 2008 dated 31.03.2008 and issued releived order by Controller of 	
a 

Accounts, millistry of Mines Kolkata- 01 Office Order -No. STT/1 3, dated 

28.05.2008 Sri, Monoranjan, 
I 
Das . , JAO. . Has heen reported fo:

-  dLjt~ of th 
- 
is off ice.. 

on 30,05.2008. (FN) as Divisional Accountant. 

Executive Engineer 
Tripura Central Division 

CPVVD, Agartala Airfield, 

Copy lorwarded for information please. 

1 . The Controller of Accounts, 0/0 the controller Accounts, Central Accounts 

office, Ministry of Mines, Geological Survey of India, 16 A, Brabourne road 

(7"' floor), Kolkata — 700001. 
The Sri, Accounts officer, 0/0 the cor;'~,oiler General of Accounts Ministry 
of Finance, Department'of Expenditure, Lok Nayak 13hawan, Khan Market, 
Ne ,,v Delhi -- 110003. 
The Principal chief Oontrbiler of Accounts, Ministry of Mines, Road no 299 

C, Udyog Bhawan, New Delhi — 1100 11 
The Assistant Controllerof ~Accounts Mimi), Principal Accounts Office, 
Ministry of Urban Development. New Delhi — 1 IQ01 I 

The Pay & Accounts officer, (NEZ), Mini -,try of Urba6 Development, 

CPVVD, Shillong — 1. 
The Chief Engineer (NEZ), CPVVD, Shillong — 01 - 
The Suprientending Engineer, SCC, Silchar — 03., 
The Executive Engineer, Tripura Cential Division — 11, Q,,PVVD,AgartaIa 

Alrfield,,Agartala. — 019: 
Tlit-5-All Assistant Enginperjripura Central Division — 1, CPVVD,Agartala 

Airfield, Agartala — 09. 
Th~~ Divisional Accountant / TCD-1, 

'11, Head Clerk ITCD-1. Agartala Airfield. 
\_I 2~ -Sri Monoranjan Das, Junior Accounts Officer. 

13 Sri A.K. Dutta , (SDC of TCSD-~ 11, ',, our additional charge ot DiviSiQ /Ilal 
Accountant look after duty Is hulk-,bY W itl)(jjawii,orid (m-ected to handed 
over the charge of divisional Accountant ImhlediatelY. 
Personal File of JAO. 
The Bill Section/ TCD-I/AGT, 

EXEC UTIVE,ENGI.NEER 

OFFIC ORDER 
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DuLe. of order Wds, 1,11 ,? 	1) ~Iy 'if 	'2005 

-z I \/A I k /\I A N, \1 I C , 1_7. -C I I A I 11M 

jj()p4 , LjLj1 	11 ADAN, AVAIRMAIMMJ.", N-1,11 	-Ilk 
A  Ad 

WrLe. A1.1 
S 0 11 o I S) I-  i B.V.va r Le. 

01,11ce.r. 	 , ::~, AR-5 
VIkC, lur hnlldlcuppt, ~,d. 	 i 

I ke I I ,,A 1) a v 	11 w 'a I (I tl 

Chakraborty, 
13y Mvoculc 

Versus- 

'I'll c Ullioll of Ind ia, 
U le  f3ccreLaly Ln the IkepresellLOO bY 
Win 

or Labour 
Now DC116 '.1 1.()0( 

1.o Llic,  

	

2. 	suc 

xy 0[ Labmir, 
NOW De-1111-110001. 

WvO Trib, 
G enercll of Em 1)10)"1 1 0 11  

	

3. 	o 'jjjj ~ SE:Cl- OU117Y U) 'uhe,  Govt. j  
Lp 1) o u r (1) G U istry. of 

Sh ako Iminwan, 
-w DelhP11000.1. 

4. 	Genevol 

Shnnill I ("'ImIdl 111111woll, lkah Nim - ij, 

New U011141 IN01. 

........... 



VN 

clan I Irr 
Central AdmillistrMiVO Tfibullal 

AUG 608 
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k(, 	Offi ~ .ci 	71 
(is 

1 1(ill( li cti pped Lit 	We 5" RespundunL. Ile 'NOS iniOnHy 

npp&nLed ris 

Shilloliq. While So 110. wus 	0lo Imst, ol,  Assist-mil. cil - mic 
if 

as Assistil"L 
Ulrough all InAn cumpeNonjill die 19LJ2 W he idii 

ill Ulo o1hro 

30.1.19UC The 	
workiny os Assisi ,  

1A UP ISC, New I Delhi wkls 	scdecl.cd Iur 

. j 111di'l, Nlillistxy 
pust. of' 	01hcor 1111(ger Ule Cwvc1 - 11 ill 

Nvns iliYcli uil ,cr ul' 	ni. 	C.11w;111,11'i 

oti,ov lilld jOille\1 
vikic ItAller 	10.3.1.906. He,  occ-opt:c'. 

Vim, 	25.3-10UQ I'vcmi Ncw Delhi. 

2, 	Tho gricvillic(I 	1.)s Old Uiumjh lio wll!,~ 	 pliki 

s ho,-i, SIM) linder the vndOus 
Special Duty Allowmice (for 

1)uij Alit)% 

	

jk ( .jji,.m 	Lit o Olo L. oillployocs Nv 

vido. l cj. j k~ ,- 	25.10-04 
of o !m(Well 

1,.,  VR.I.- 
	

(.!I. oudered ill die suid 
I)y Uie 5"' Rcsl 	N"' 

llmdo 
Ill till icol.ioll 	Os smil t) 

r ~...c.ovcrod from his sokory 	
1.,U00j- p.m. ill 

Ov. soid 

	

200A. 	H. 	1,1161 

mly 	y 	sht.)w 

V 1.11c 011k.-c v.ndillq t) 
kl\v. 	is 1,110.11cr 	Owl. 

d it ill 
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-All 

Central AdminlgtrpOvo Trib ~~,Iw 11. 

GuvorumeiiL o[ In"din mid C(jl)'"eL 	1  (( 1 	AUG '~ 0 0 

2.5-2000 iL will be evident Wat a Ovilian ISMS Govornn M 
qyc~,, =ft 

rMDlovee,  oil 	it) N E.,  RcHi011 I'l - 0111 WItSidO Ikogion linvind All 	
uwahad Bench 

Indiu TrupsRor Wbi% und 'p6)IIIoI1oII ond selliuril'y 

(ire akso bused 6n A.11 Ind in basis lie is unl-ill ,. (I U) SIM. It: is kit - Owl. 

SU'll.c.-d Hlot. Cabilic."t: LSOc-r ~Aal.1al; U.0. 10,1'er dill.cd 2.5.)000 hil-Owl ,  

makes A abund 
. 
jiil -.Iy clear that evil a residoul: (A' NA--..Ikeqion is ;)Iso 

enI.iH(-.,d Lo ImpneiiI, ul' S)DA till liki pu!A-hj(j III (1-il it III IIIJI11 (Jilk71011( 

We ITEAVUiou prodded emplyee conmwiled is saddled Mi all India 

TVDIISCer Linbilil.y ovell oil his firsL posOnU til. N-1 ,—Regioll fr,olll 011lsid(~ 

The (i1q)licuill. hus also I-c-lied oil Lhc' decision of' 11-,is Llic N.1*_-.Rcgiun 

'I'vil)IIIIIII in Lliul ~ regard. 	According Lo 1-lin applicant lie is lelinily 

('1111i0ed 	Lu puylliolit, (A ,  "'.11M oiid Ule illipliolic(l 	urdcr 

25.102004 is liable to sot uside and quashed. 

1 	.1 , 110 1~u~ polldollls. hove IHOI Wair dulniled wriHon MIA , mont (ind 

COnLoiidud 	Lhill: 	only 	Culli.rol 	(31 -worilluelill 	Civilinn 	J..,  I I 11) o y c. c.,S. 

sferro 	Lo 	find ll()Villfl (III Indin t-row 	d I,r(:Illl oul.-sido R( 

-
Trujistor liol.).HiLy 111)(I Jill lildin conlillull soilioril'y nro (!IIIJI'led h) gO, 

	

Ili(. 	-ions 1A --d(,!r ,~ olid p~ pol 	dccis ..,,,,l)A undlar Lhoxudous GovurInnouL (it 

I'l o. (Suprulle C"'oul-L Tho opplicuilL has Mot, 0 njunder 1610"Al I I e 

It( J r6t,e'rut,od Ow sl:(ind Uil(( , il 1njhl,,, O.A. and It(--! lins also prodnccd 

c~ . r La i I I 	will In [I I I ic"a I -Ioll s 	pa r 6 C I I I k ~ r ly 	Lhe 	conlillullicoLion 	dol-ed 

30.1-2004 (Pamoxuro M isslic'd hy Illin 	F-Ilijillec'r, Shillmiq vVIlore 

it, is sti"ll'c'd I'llal: all Grmip A & .11 	(it 	cnvcrod by 

Clil.4.1ill 	()I 	;III 	111dill 	li.:Ihilily 	III, 	li'l 

till llwiv pw~ lill ~ j Ili 	I'l-mil (1111, ~ ijlo 

4. 	We havo 	NIF.M.Chandil lcol - 11(w-d cmiliscl appeal - iiql for U10. 

opplit:(ml. mid IVIr-A.K.U1,P111111111 - Y, 	Im lilt.,  

14 
1 

1_7  
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rkTT  C  mtral Adminis-tMtvvt I 

4_1 	 ~ 'AUG Y0 0 8 

tow-ahati Bench 

The upplicna is 	rosidunL or 	 of his 

appynbrient as lAdjubilitution oflic k ,, r, V.1k.C . , 	L l l(~ al) ) I ic, 1.  al 

\VLIS employod us As.,;iskmt 	Lllt ~ UPS(- Wm De Ihi. li e  W"Is 

sol- viliq Hwro. for opproxill)(11.0y kyo yoni -s. Oil his scd( ~ (:I.ioll mid 

oppoillhilcill, as Roll III) ilit](11,ioll olfic.o.r 	\Ylls roliovod I'rolll Ulo ullico 

Lhe UPSC, New 	to  1 : , j j~c  Ilp i'lle. livw assigililloill] ws 

Officer at %VRC, Gimulini.i 	hi s \ ,i (- Nv  i ll 	I ) lc  

11.111legion from u0side KIM num4y; rrmn New I) c 1hi. 

Onesomi or alludsibHu y  o f SI)A Lo Lhe 

ccill.ral ,  Guvoril III cil L C'ivilioll plop"cs '111 (AW ("'M11111011 Order d;)Lcd 

31.11.01") ki O.A.No.1.70 Or 1999 and cuillic(fted casc-"wil-11 rercrellco h) 

all I'lle re-leva"L 	Government urders huludkig Lhe guven"nent: 

orders 	dul-Od 12.1.1990, 2.52000 anij 29IM02 nnd Wso O le  

L-110 Suproillo Court und o Illis Trillm)(11. Tho 

deduk"od I'l - wil 1:110 n h u
v( ~ , 	l)M'- izCd ill Im I'll u rop h 52 mid 5:3 o,' 

the 	id CaMilloll Orden-  which 

I I b u 	!v 
52. The position us,it (A ) ijd ucul on 5.10.200k by 

of Lho Suprenic Court dedshus und Ul(-,, 
1110111 ; Ord(-'rs crill bo. summorized Ums,-  

"Duty A1Io%v(mI:e j, SPOcial 	s 	(j( I jjj i rLs jj ) l 0. 	(o  
CenUni Goveynent employms llnvh l g AII I n di j, 
Ti- misFor lillbilil'y mI posliiiIj lo 

oul.-side We r6gion, By WrWo of Lhe QbWel. 
(-Javiric'llioll 	lucilliolicd 	carlk-n . , 	till 	C-111ployce 
b6olluillij 	Norl.h 	a S I.( ,  r I i 	Bcu ioll 

lmsk'd 	if Ill. is 
I.(.) 	llt ~ will ;Ilso hc (..1ll.il.lcd 

jr) 	 linvilm 	i pilmildimild . 	 All 111111;1 
:-wiiim ii-y mid -All hidi;t 'I 	lklhil ~ Ly. 'I lli: ~ will hk.. 

ill Hit- c'nm\ (d 
IwIlion .  m - ii'limilly recrililed 11I)III milside III(-. r(.qi011 
Mid h.1l.cl. 1.1 - ollsIci . l.c~ (I h) Nill - 1.11 	kcqi011 by 

I.)l Uw All 111din Trzm: ~:I-r lAllhilil. ) ,  
pl-millflimI!, Ilro 	hw.:(.d (III mI All 111(li;I CIIIIIIII(Ill 
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5 	1; 1 1 r I I i c ,  r, 	pilyllit-Ill. o ll 	~"I)A-' 	it 	Ilily 	11 milt , 	It, 

AUr, ilic.1ii j ibIc. pt.!rsoll: 	-ill 5. lk)."!(M I will Ilk: \I!k 	I." 

IJ 	1.) 1) V 0. 	S DA~ is 'nd ill i., si 1) 1'.' b 	r (I I 	I I I I I 

,, ,,,GuwahatiBen_-h 	'i'; 

	

linvinq All Indin Trolisfol - IWhilliv (11, lm ~ Iiml hi IN 	
.6 

L___j 

I'l.mil uillsid ~.r, J ~"Iliujl. 1~ \' vil - 1.116 ul' 	diliv'd ).5.2000 

(ill cillployco b(dullijilig k) 	ond silbse(lileid-ly Imsted I-o 

-cd it) N.F.kt'llioll i's alsl) ('111illed if lic 

U.) qr-mil, kil ,  SDA pr(wided 1w is also linvinq prmiml-ioli ill nvolmcs Imsed 

mi,d-i 	IJ:ihilll.y. Ml It 	All hidin 	mid 	All hidi;i 'It 

S"llno is 1.11c'. lmsil.iml ill I'lin (,.'.'.)Se of 	vcsid('Ill ~ 0 N.F.Regioll oriuillully 

villis[cl - l - cd k) 	by 

vii - hie ol' All Indio Trowd'cr lJohilil.),  1)1-(Ivi(l(-(l Ill(., 	!ro id ~ - I) 

hw ~knl mi All ludin climmol ,  s cidorily. A ,4 :ilrt , mly n(flod il wo (1)"SidOl -

Lho, ciiso ml 11"I'd 	hil'.cd oil 1,110. lochl"ll sihinlioll sis it. obinim'd it 

appo"'Ir 

	

	Olu cilso ol,  Olo nppljl ~ "1111. would kill ill III(.! iii - si. 
I 

linvinji All 

111dill Ti-oll'ifor I.illhilil.y ull 	posiJilij 	 I I 	(I c. Lh 

oilly spocini 	 is il I sidcllt of 

NIA'*.P\(.!jjloil: (lild Hmt ~ his plisi. illil ill 111k , 	is Iml. hy mly of 

troluJor h-C11 .11 mtkid( ~ -I-0.1jioll. 

U 
wo Ill-k , 	Vi(.!\\', pill-lic'111,11 - 1Y ill 

V  

Vil 

\v 	c 	 1.1) is cww 	socl ill (I 

'.)Ocrokir 

	

ill ell 	t)f 

	

~ "V)A' Vv't , 	;Ipplir;ml 	h) 111:11o. ;I dk ~ %:Illcd 

I't  j I - 

I C:) V 	 1W.W11111"Ill. vJll vmr.id''I Illf, 
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Guwahati, Bench 

tilid p;.Iss uppl~ -opriul.o orders ill ncQm - d-onco with I-lie low 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH. 

In the matter of: -  

O.A no.33/07 

Sri ~Aanoranjan Das 

... Applicant 

-Vs- 

Union of India and ors 

... Respondents 

MEMORANDUM 

The counsel on behalf of the respondents begs to furnish the following 

document regarding payment of SDA to the applicant: 

1 	Letter dated 19-09-08 under No. A-48011/29/2008-Ad.Vi issued by 

the Govt. of India, Ministry of Home Affairs, North Block, New Delhi. 

Filed by: 

Mrs. Manjula Das 

Central Govt. Counsel, 

CAT, Guwahati Bench. 



FJ]e MOST IMMEDIATE 
COURT MATTER 

OUTTODAY Court C, 7 'er. 

No-A-48011/29/2008-Ad.Vl 
Government of India/Bharat Sarkar 

Ministry of Home Affairs/Grih Mantral.aya 

North Block, New Delhi 
Dated: 

To 	 C\ — 

The Accounts Officer (Admn), 
Principal Accounts-Office (Admn), 
Ministry of Home Affairs, 
North Block* 
NewDelhi-110001. 

Sub: 	O.A. No.33/2007 in the matter of'Mr. M.Das (Applicant) Vs Union 
of India regarding payment of Special Duty Allowance to the 
applicant. 

Sir, 

I am directed to refer to O.A. No.33/2007 received from Central Administrative 

Tribunal, Guwahati Bench on the above subj ect and your , letter 

No.300/Misc./CA /MD/688 dated 24.4.2008 and to say that Shri Manoranjan Das had 

.,,served I  in the Ministry of Home Affairs for less than a month as temporary Lower 

Division Clerk of Central Secretariat Clerical Service. Records of this case being more 

than twerity years old and having outlived the prescribed retention schedule of 

Government of India, are not available. 

ar 2. From the O.A. filed by Mr. M. Das and its enclosures, it is app ent that 
Shri Manoranjan Das was appointed as LDC of CSCS Cadre of Ministry 

of Horne Affairs on 19.3.1984. 
He was relieved on 16.4.1984 to join PAO (Assam Rifles), Shillong with 

the stipulation'that fie will not be entitled for any TA/DA. 
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As TA/DA is admissible only if the transfei : is in the in public interest, in the 

absence of records, it can safely be concluded that he was not transferred in public 

interest. After his transfer, he was no more on the strength of CSCS Cadre of Ministry 

of Home Affairs as Office of Principal Accounts Office (Assam Rifles), Shillong is . not 

a participating office. 

The interest 6f Ministry of Home Affair's may also be taken careky Principal 

Accounts Office and you are therefore requested to defend the case in the Central 

Administrative Tribunal accordingly. 

Yours faithfully, 

(O.P.SHARMA7--  
Under Secretary to the Government of India 

Tel.No.23093666 

copy  to: 

11. 	Mrs. M. Das, Learned Counsel, Central Administrative Tribunal, Guwahati 
Bench, Guwahati for appropriate necessary action. 


